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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 304 OF 2026

IN THE MATTER OF:

JAN KALYAN BHOOMI MUKHTI FOUNDATION .. APPLICANT
VERSUS
VTPPL IHEPPL ARC CONSORTIUM ..RESPONDENT

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT

I, Mr. Pratosh Kumar, son of Shri Ashok Kumar Thakur, aged
about 58 years, having office at 239, Hindustan Power, Okhla
Industrial Estate, Phase III, Delhi, do hereby solemnly

affirm and state as follows:-—

That I am Authorized Representative of VTPPL

HEPPL ARC Consortium i.e. Respondent in the

Advocate ’

Reg.N;.:‘-"'ﬁﬁ/ #ubject matter. As such I am well aware of the
Area : De iy

\ Period 2§/6/2024

\{30 ,,2%,(;029 Sacts of the present case and competent to swear

2

That I have myself gone through the contents of

the subject Application and have understood the

same.
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. That the subject Application is misconceived and
based on incorrect facts. At the outset, the
Respondent deny all the contentions and
allegations in the subject Application, unless
specifiéally admitted hereinafter. It is further
submitted that a mere non-traverse of any fact in
the present Reply ought not to be treated as
admission on part of the Respondent.

4. It is respectfully submitted that although notice
has not yet been issued in the present application,
the Respondent, in order to assist this Hon’ble
Tribunal, is filing the present short counter
affidavit along with relevant documents, so as to

save the valuable judicial time of this Hon’ble

,/1%“;im
RN
/’ 'e ALAKA NAYAK, #=t.he subject application.
Avocate !

Reg. .. : 7139
Area: R
Period 28 5/£(124
ta 2745612029

Tribunal and to facilitate proper adjudication of

the submissions made herein, along with the

) ""glocuments relied wupon, demonstrate that the
i X ,-"r
.b .’II.‘ 'y ‘.f . . . . 3

SO F x present application is not maintainable, abuse of

process of law and is liable to be rejected at the

threshold itself. The Respondent, however,

reserves its right to file a detailed counter
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affidavit, if so required in future, with the leave

of this Hon’ble Tribunal.

6. That the Respondent most humbly submits that it

has always complied with all the environmental

norms in respect of its mining operations 1in

connection with Saunda-D mine and therefore, the

present Application filed by the Applicant 1is
frivolous and therefore, not maintainable. It is
humbly submitted that accordingly, the present

Application needs to be dismissed at the threshold

as the same is nothing but an abuse of process of

the Respondent hereby submits 1its reply to

C6/209 Qfe various allegations and grounds raised by the

(~F»‘§ Kgpllcant in the present Application, as detailed
hereunder:

Reply to Ground No.1:

8. That the first ground of challenge is that Section
2 of the Forest (Conservation) Act, 1980 (“Forest
Act”) mandates prior approval of the Central
Government, which the Respondent has

failed to

obtain in respect of the Saunda-D Mine
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9. That “broken land” is generally considered to be

non-forestry land i.e. land which has been broken

up, cleared, excavated, degraded, or otherwise

diverted from its natural forest character for

utilization towards non-forest purposes like

mining activities, excavation, infrastructure

development, or industrial operations etc.,

resulting 1in disturbance or removal of the

original forest cover and ecological attributes.
The term is commonly used in contradistinction to
undisturbed forest land which has not been used
for non-forest purposes.

10. In State of Bihar vs. Banshi Ram Modi & Ors.,
(1985) 3 SCC 643, the Hon’ble Supreme Court held
that if permission to mine or for breaking-up of

21—;;<3‘43forest land had been accorded by the Central

:{"m" Amvernment prior to the enactment of the Forest

th, one could not allege violation of Section 2

{)/of the Forest Act. It is pertinent to note that

Forest Act was implemented w.e.f. 25.10.1980.
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Divisional Forest Officer, Ramgarh confirms that
the subject land was broken prior to 25.10.1980
i.e., the date on which the Forest Act was
implemented. True copy of letter dated 06.01.2026
issued by Divisional Forest Officer, Ramgarh is

annexed herewith as Annexure-1l. Relevant extract

from the aforesaid letter is reproduced hereunder:

"In view of the above circumstances, this office
authenticates the proposal of Central
Coalfields Limited of broken land prior to
25.10.1980 of 399.79 Acre (161.77 Ha) (As per
Table 1 & Table 2 given above) of Notified
Forest and GMJJ land in respect of Saunda 'D’
Colliery (OC/UG - 6.21 MTY Peak Production) for
application for Environment Clearance, without
any prejudice about Forest Diversion process

which shall be pursued as per law and guidelines
of the date”

12. The consequence of the aforesaid is that the
subject land having been broken since before the

e ,‘.“A\
/ O QF\orest Act came to be implemented, neither the

= i

Area ' u. !

Period 28/06/2024 entire ownership history of the subq
\Q 'mzwos:zozs.ge. ject land

\‘{D/S/ recorded in the recital clause of this letter

e which reads as follows:
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whercas, you heve submitied thal Sauuda D ming {5 pre-1980 Coal Mine having both
open cast and underground mining components, As per records, the Saunda"D" property
(with an area of 2466 Bighas) bearing Plot Nos. 5,6, 7, 19, 11, 12, 13, 44, 65, 80, 86, 92, 316
and 324 were originally vested with Keranpura Developmest Company who got it on lease
from Cour: of wards Ramgach (02.08,1937) Maharaje Kamakhya Narayar: Singh. Bahadw of
Padima in 01.10.1945 aind Karanpura Developrent Company in tum transferred the szid
Colliery to Barakar Coal Company (02 11.1945) and therezfter MS. Barakar Coal Compary
was i possession of the alpresaid tand for coal mining ard related surface and oths: rights
and e Barakar coal company transferred the said colliery along with ¢oal mining and other
rights t Karanpura Collieries Limited (Birds & Companies} on 24.11.194€ by indentuse of
lease. and, upon enactraent of the Coal Mines (Nanionalization) Act 1973 the cutire 2rea of
2466 bighas of Saunda 1> was tmnsferred fo CCL and otl:er plots as per your submnission is
paut of Central Szunda and as per your subraission, both has Qcsting vaiid lease, aad,

whereas, from start of mining opezations for exivaciing coal in dilfcrent seams of
Saunda 'D' a pumber of inclines, residential colonies, Tan hovse, haulage, pit office, rst
shelters, roads, railways ete, were built n Jease Lold area by Mis Karavpura Collieries Lid
and

The aforesaid clearly shows that the subject land
has been continuously mined since atleast 1945

From a bare perusal of Central Coalfield Limited’s

_ Noti Lt ]
6—" A o 1ce Inviting Tender dated 17.10.2022 (“"NIT”)

ALAKA NAYAK x‘(Annexure 2 (pg. 36)

s makes it evident that CCL continued

to the subject Application)
19
its mining

62024

to 27/04/2029 i i
er i i
\. Q,p ations in Saunda-D mine until 2017

“J True Copy

of relevant extract of Ni1T dated 17.10 2022
3 3 is

annexed as Annexure-2
\.
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14. Further, the letter dated 10.08.2004 (Annexure 1

(@pg. 35) to subject application) issued by the
Ministry of Coal clearly records the permission
granted by the Central Government in favour of all
the coal companies for the extension of mining

operations for an additional period of thirty

years to ensure energy security of the country.

15 This meant that the lease term was extended for a

period of 30 years i.e. until 2033. The mandate of

- =,
1 A Q Section 2 of the Forest Act 1s clear in that it
K /"\

inuires prior approval from Central Government

prvnnate

. ./.
/ e ALAKA NAYA!

rea . i i
\ Period 23/0¢ 2074 <for any extension of lease after 25.10. 1980.
\ 0 to 27/()bIA\I :\/'

\‘9&1‘.\--/{‘3:'7' :
(supra)

U (x;s-."‘-’ Further, the decision in Banshi Ram Modi
was fully considered in Nature Lovers Movement vs.
State of Kerala & others (2009) 5 Supreme Court
Cases 373 wherein the Hon’ble Supreme Court held
that compliance of Section 2 of the Forest Act was
mandatory but in the facts of the said case, since
the government of Kerala had not just taken a
policy decision to regularize occupation of forest

land, but had succeeded in persuading the Central
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Government for grant of approval, the said

decision did not violate Section 2 of the Forest

Act.
17 That the present case 1is squarely covered by the
ratio laid down in Nature Lovers (supra), inasmuch
as, in the present case, the lease was not only
extended for a further period of 30 years by the
Central Government in August 2004, but the Central
Government, in October 2021, also notified the
Mineral Concession (Amendment) Rules, 2021;
whereby Rule 24C was incorporated into the Mineral
Concession Rules, 1960, providing for deemed
extension of existing coal mining leases granted
prior to the said notification up to 31.03.2030.
The relevant extract of Rule 24C of the Mineral

~\li\’\‘E\oncesmon (Amendment) Rules, 2021 is reproduced
AKANAXﬂK N
cate

\() “24cC. Period of mining lease granted to
b]‘ 0? \'@/ Government companies or corporations.—
(1) All mining leases granted on or after
the commencement of the Mineral Concession
(Amendment) Rules, 2021 to a Government company
or corporation for coal or lignite shall be for
a perlod of fifty years.
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(2) All subs.isting mining leases vested or

granted to a Government company or corporation
before commencement of the Mineral Concession
(Amendment) Rules, 2021 for coal or lignite shall
be deemed to have been granted for fifty vyears
or till 31st March 2030, whichever 1s later.

(3) The State Government, upon an application
made to it 1in this behalf by the Government
company or corporation at least three months
prior to the expiry of the mining lease, shall
extend the period of the mining lease for a

further period of twenty years at a time:
Provided that the State Government may condone

the delay in application for extension made after
the prescribed time limit: Provided further that
no extension of period of mining lease shall be
granted to a Government company or corporation
that has been selected through auction.

(4) If an application for extension of mining
lease made within the time mentioned in sub-rule
(3) 1s not disposed of by the State Government
before the date of expiry of the lease, the
period of that lease shall be deemed to have been

tended till the State Government passes an

é b/fk‘pjjder on the same.

ALAKA NAYAK ﬁy All applications made by a Government company

Lolvocat . . .

e  a35 Of corporation for renewal of mining lease which

Area:u. .. ere pending as on the date of commencement of
Period 28/06/2024 i ;

Qe Mines and Minerals (Development  and

t0 27/06/2029 )
/Ntegulation) Amendment Act, 2021 (16 of 2021)

AT ‘shall be deemed to be applications for extension
T Al of the period of the mining lease and shall be
disposed of in accordance with the provisions of

sub rule (3).”
True copy of the Notification dated 1st October
2021 issued by the Ministry of Coal is annexed

herewith as Annexure- 3 "
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18. It is clear that the aforesaid two acts, both by
arms of the Central Government, are in effect
approval by the Central Government and which fully
satisfy that Respondent’s acting 1in absolute
compliance of reguirements under Section 2 of the
Forest Act

19, That the contention of the Applicant with
reliance upon Nature Lovers (supra) effectively
overruling Banshi Ram (supra) is misplaced. Nature
Lovers (Supra) only reinforced the requirement of
Central Government’s approval before any
extension/renewal of a lease could take place and

that such an extension could not be granted by the

State Government.

20.

In the present case, both the extension of 30 years

by virtue of letter dated 10.08.2004 issued by the

‘QO years or till 31st March 2030, whichever is

iater, through amendment of the Mineral Concession

M AaJRules, 1960,
.\\)‘ ‘%0
\.\_ f /

are acts by the Central Government

and therefore, Clearly constitute Sanction by the

Central Government.
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2L In these circumstances, there remained no further
requirement to reobtain permission from the
Central Government. Accordingly, there 1is no
infirmity in the issuance of the NIT as Section 2
of the Forest Act is deemed to have been complied.
22, That the aforesaid proves that firstly, the forest
Act in itself inapplicable and in the alternative
even if found to be applicable, requiring central

//’1f “ overnment's prior approval, the Central

ALAKA NAYAK\ e\ ernment has not on one but two occasions done
Advocate

A”u.bgmm 'J.
rea: Ui $O°
O\ Period 2810612024 | o
\\ O\ 1021062029 J

%F

\‘;Q t is most humbly submitted that there is no
substance in the first ground of challenge and the

same is liable to be rejected by this Hon’ble

Tribunal.

Reply to Ground No.2:

24 .

That the second ground of challenge is that the

Consolidated Guidelines on Compensatory

Afforestation are applicable in respect of forest

land diverted for non-forestry purposes; however
4

the Respondent has failed to comply with the same
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26.

27 .
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That a plain reading of Section 2 of the
Compensatory Afforestation Fund Act, 2016, in
particular, clause (d) which defines the term
“Compensatory Afforestation” shows that it relates
to afforestation done in lieu of the diversion of

forest land for non-forestry use under the Forest

Act.

As stated above, the letter dated 06.01.2026
issued by Divisional Forest Officer, Ramgarh
confirms that the subject land was already broken

prior to the enactment of the Forest Act.

Therefore, if the Forest Act itself does not apply

and the land was already in “non-forestry use” the

O TA &Compensatory Afforestation Fund Act, 2016, as also

N\
\
he Compensatory Afforestation Consolidated

Guidelines simply do not apply.

<

\N :
. OF \S;/’Accordlngly, second ground of challenge in the

subject Application is also misplaced and liable

to be rejected by this Hon’ble Tribunal.

Reply to Ground No. 3:

o~




¥

{;?'NA

: ;a i
Aég 28/06/2024

29.

30.

to 2710612029
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That the third ground of challenge 1is that the
Environmental Impact Assessment Notification, 2006
(hereinafter referred to as “EIA Notification”) 1is
also applicable and prescribes the procedure for
grant of Environmental Clearance (hereinafter
referred to as -“EC”). The said notification
mandates obtaining a fresh EC prior to
commencement of mining operations, which the

Respondent has failed to obtain.

That the Para 2 of the EIA Notification, 2006
contains the requirement of obtaining “a prior
Environmental Clearance” in any of the three

following scenarios:

STA S
/2) , AP\\\a.All new projects or activities listed in the

‘F?E.Expansion and modernization of existing

projects or activities listed in the Schedule
to this notification with addition of capacity
beyond the limits specified for the concerned

sector, that is, projects or activities which




3

32

—

’/
70O
/

B AR NG
Nayanate
- 119

Rey.

pariod 28108/

5 ’33\@
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cross the threshold 1limits given in the

Schedule, after expansion or modernization;

c.Any change in product- mix in an existing

manufacturing unit included 1in Schedule

beyond the specified range.

True copy of the EIA Notification is annexed

herewith and marked as Annexure-4.
The Respondent's project is not a new project and
Secondly, there is no expansion or modernization

of the project and thirdly, there is no change in

product, therefore, not covered under clause(a),

(b) and (c).

It is most humbly submitted that the Respondent
does not fall in any of the above categories.

Therefore, a fresh “prior EC” is not required in

the present case.

Without prejudice to the aforesaid, EC dated

o

23.12.1993 issued for the Saunda-D mine project

pyea it i . ) : a
’_aégliiemalns valid. This is also confirmed with the fact
to 27106/2

hat the Respondent has received Consent To
Operate dated 24.03.202¢ issued by Jharkhand State

Pollution Control Board which implies that an EC

AT
h o) \/‘t

{11 .=l N |
t ;(‘ \.\ J £ )

Y.f

FAS I

e’ -'?4-‘,/

P?Mo
~ D
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continues to remain valid in respect of pre-1980
broken land. True copy of Consent to Operate dated
24.03.2026 and true copy of EC dated 23.12.1993 is

annexed herewith as Annexure-5(Colly) .

Therefore, in the present <case since the
Respondent is not enhancing 1S production
capacity, this is another reason why a fresh prior
EC is not required. True copy of certificate dated.

04.12.2025 issued by CCL is annexed herewith as
Annexure-6

Given the above, third ground of challenge in the

subject Application is also misplaced and liable

to be rejected by this Hon’ble Tribunal.

Reply to Ground No.4:

36.

5

. \#fserious apprehension that the
] T
e

/' lexceed the prescribed annual production limit and
o

That the fourth ground of challenge is that the
purported Consent to Operate granted in favour of

the Respondent prescribes an annual limit on the

L production capacity of the mine.

[

There exists a

Respondent may

[ e

indulge in over-mining.

That the said allegation is wholly speculative and

premature, having been made without any material
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or evidence in support thereof. The same is
therefore liable to be rejected at the threshold.

38. Without prejudice to the above, it is submitted
that the Consent to Operate dated 24.03.2026
issued to the Respondent by the Jharkhand State
Pollution Control Board reflects that the
Respondent has been granted Consent to Operate and
Environmental Clearance for an annual production
capacity of 1.43 MTY (Million Tonne per Year).

39. While the Respondent is entitled to adopt a method
of mining of its choice, whether underground
mining or opencast mining, the Respondent has no

intention of exceeding the prescribed production

4? limit without obtaining prior approval from the
ALAKANAYAR J-}

SV, ompetent authority.
Area. L. ; *

Period 28/0612024

iven the above, fourth ground of challen
to 27/06/2029 VG 1 = s

o Z W Q/ subject Application is also misplaced and liable
b 4 (‘ - /
g U _,,/
T to be rejected by this Hon’ble Tribunal.
41. In view of the submissions and the averments made

in the preceding paragraphs, it is most humbly

submitted that the Applicant is not entitled for
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any relief whatsoever and the instant Application
being devoid of merit, is liable to be rejected.
42. That I have read the contents of this Counter

Affidavit and have understood the

samne .

/@ﬁz/ nen W0

deO nGo-
\\de"“““ :3 i oy 9195°
gne

nas &

VERIFICATION

I, Mr. Pratosh Kumar, Authorised Representative of the

Respondent, having office at 239, Hindustan Power, Okhla

Industrial Estate, Phase III, Delhi, do hereby verify

that the contents of Paragraph No. 1 to 40 of this

affidavit are true to my knowledge and derived from the

records of the case and Paragraph No. 41 to 42 are

believed to be true based on legal advice and I have not

suppressed any material fact.

Jerified at New Delhi on 20 day of May 2026.

A 71 MAY 2026
"fﬁ".’:f:?,’f\""-.
l R(;k."; ”’.v_"fl i

‘G-‘\ Period 2840 12024

‘ 'a /Iﬂ)tng' 9/,3-
' PR 7 ._ ’
for <
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ANSE2RURE-1

RAMGARH FOREST DIVISION RAMGARH

(Near BRL Gate, Ranchi Road, PO-Marar, District-Ramegarh, Pin-829117)
Fmail id ~ dio-ramgarh@gov.in - Mob-8987790306  Land Line No-06553-296061

Letter No- 2 Q Date:- (= ].2026&
To.
'he Project Officer,
Saunda-D) Calliery,
Barkasaval Area. Patratu,
CCL
Sub:  Authentication of broken Notified Forest and GMJJ land of additional area of
399.79 Acre (161.77 Ha), before 1980, in respect of Saunda 'D' Colliery (OC/UG)
Ref 1 Your Request letter: PO/ SND-D / Confirmation / Authentication of 161.77Ha /
20257 732 Date 31.12.2025
Sir.

Via letter referenced above. you have requested this office for authentication of
broken Notified Forest and GMJJ land of additional area of 399.79 Acre (161.77 Lla) before
1980, in respect of Saunda 'D' €olliery (OC/UG), wherein 99.69 Ha has already been applied
for Forest Diversion before and additional 161.77 Ha is under active consideration [or
different clearances, the plot wise details ol which are summarized in table below; and:

TOTAL FOREST LAND FALLING UNDER SAUNDA D PROJECT AREA — 261.46 Ha

1 . Claimed Broken Up Land 0f 399.79 Acre (161.77 Ha)
Alreudy
A’pp.lled NO“_"M Jungle dliari | Tatal Broken up | Total Broken up
Notified Forest . b e
St s aceroy (Certificd Nolified Forest Notified Forest
N Plot No | Forest (99.69 ( As per ; ]
0 i , Record - In & Jungle Jhari & Jungle Jhari
u) Record In ¥ A (Rdre Area (H
Fite No-8- Acrd) cre) rei (Acre) Area (Ha.)
1261990 1'C |
| 3P 9.62 42.99 0.00 4299 17.40
2 | o) 1.01 40.33 3078 71.11 28.77
3 7 450 | 450 1.8
4 g 3.04 5377 17.05 70.82 28.60
5 L1(P) 23.08 17.15 5.80 22.95 9.29
0 12 ___ki2 0.00 o L 2.88
7| 1P 25.3) 4.94 2.13 07 2.86
8 400 0.52 | 0.52 0.2]
9 63 16.43 7.02 23.45 9.49
10 316(P) 17.71 18.06 18.06 78 _
N | 324e2) 5.49 5175 | 57.75 23.37
12 400 125 30.29 30.29 12.26
13 | 394 0.00 7.36 7.36 293
14 | &0 . 0.00 6.55 6.53 2.63
43 86 0.00 ~10.15 10.15 4.10
‘ 10 92 0.00 19.10 19.10 i1.72
Total 99.6Y 293.85 105.94 399.79 161.77

Tabie 4. Plotwise detalls of forest land inside Project Boundary

Office Letter I Enelish

D%

7/




whereas, you have submitied that Saunda I mine is pre-1980 Coal Mine having both
open cast and underground mining components. As per records, the Saunda"D" property .
(with an area of 2466 Bighas) bearing Plot Nos. 5,6, 7, 10, 11, 12, 13, 44, 65, 80, 86,92, 316
and 324 were originally vested with Karanpura Development Comparny who got it on lease
from Court of wards Ramgark (02.08.1937) Maharaja Kamakhya Narayan Singh, Behadur of
Padrha in 01.10.1945 and Karanpura Development Company in turn transferred the sald
Colliery to Barakar Coal Company (02.11.1945) and thereafter M/S. Barakar Coal Company
was In possession of the aforesaid land for coal mining and related surface and other rights
and the Barakar coal company transferred the said colliery along with doal mining and other
rights to Karanpura Collieries Limited (Birds & Companies) on 24.11.1946 by indenture of
fease, and, upon enactment of the Coal Mines (Nationalization) Act 1973 the entire area of
466 bighas of Saunda D was transferred to CCL and other plots as per your submnission is
part of Centrzl Saunda and as per your submission, both has existing valid lease, and,

whereas, from start of mining operations for extracting coal in different seams of
Saunda 'D' a tumber of inclives, residential colonies, fan house, haulage, pit office, rest
shelters, roads, railways etc, were built in lease hold area by M/s Karanpura Collieries Lid.,
and

wherens, you have submitted that further mining in the said collieries, resulted in
creation of quirtles, overburdened stockyards, cutting and filling areas, haulage roads,
subsidence with blanketing, OB dumping, and other permanett infrastructure, much prior to
25.10.1980, and have submitted circumstantial evidences velated to it, summary of which is
shown in below given table.and attached map (Annexure-1), and, |

_ ) Subsidence ) Tq"tal
ctnrn | tnsn ] OB . Colewy/ 7 ) witth Surface |Bmbenk Cuttleg &) - Lt
SiNg | PlotNo | Quarry Bianketing _D_ump. sattlement I.ncl‘mes Boad Bipniceting | Dreftt | went | Filllng T:;’i; R
: - Bpea . . i
) 0.53 AT x59) EET N E mﬂ.E}.SQ BCED 08| Anedl
7 5P 008 AREs| 0.0 0,53 GBI 7LiA
g 7 7 1T a8 | oz [ aso
ey | | _ T 0.68 ' 70.87 :
7T T Y D N 2| I ' ) (R
3 32. |. 4.0 _ 257 T70.35 ' TUUyaal ;
T L iafp] 4. Ao4  "A36 085 R T T .| o
g e | o 052 - ey T 08
g 8% .00 SLEAL .91 e Y .
0| 3607 - g 130 ' ST
5[ aap) | 63| 4278 1399 7335 5l - EXC
12§ g AnE2| 038 lads . 3028 =
N e 7.36 - R T £
TR I Y e T e S R A1 -
* i a5 | .d04s] | 1 N T 1048
TN S R CX A e P I R ' o 19,10 ——-—
TTUTRGTAL | EaSE| 54da| 2748 42008 6@26[.  Boal . . 665 OBl 982 174 age.7

Table 8, Plotwise breaking reason sumary

‘wheteas, duting the sample field inspection by the undersigned, it was observed that -
~ the claims of surface use are substantially cosrect, as remnants of inclines, guasries, OB
dumps, subsided but blanketed areas, sand blanket areas, colonies and haul rodads rernain
evident, though in the intervening period after suspension of mining some patches lave o
witnessed natural regeneration and artificial plantations over OB dumps and blanketing areas .. |
and the circumstantial evidences submitted by you indicatés that all these activities Happened

operations in between which continues to be stopped,

Ry

Ofice Letter In English - 1 sl




399 —5 |

in view of“the above circumstances, this office authenticates the proposal of Central

Coalfields Limited of broken land ‘prior to 25.10.1980 of 399,79 Acte (161.77 Ha) (As per

Table 1 & Table 2. given above) of Notified Forest and GMIJ Jand in respect of Saunda "D'

Colliery (OCUG - 621 MTY Peak Production) for application for Environment Clearance, {

 vidthout any préjudice about Forest Diversion process which shall be pursued ag per law and . '
_ guidelines of the date. |

Yours Sincerely, e ‘

T |

Divisional Forest Officer, [

Ramgarh

Oflice Loter ln English ' ' 164
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ANNEXURE-2

MINE PROFILE

OF SAUNDA -D MINE
Barka —Sayal Area

CCL
1. DETAILS OF MINE:
a) Name of the Mine/Project: Saunda’D Mine
b) Lease hold area / Project Area 332Ha
{Offered area for MDO)

c) Location of the Mine / Project

Saunda’D” colliery is a mixed mine under Barka-Sayal Area of
CCL, Situated in the district of Ramgarh Cantt of Jharkhand.
The project area is covering lalitude 23039'10" to 23%40'20°and
longitude 8519'30" to 85020°'40" '

d) Nearest Railway Station & its distance
from project

Nearest ralway station is Bhurkunda about 8KM, Patratu is
about 10Km and Barkakana Jn. is about 15 KM.

e) Existing Approach to Project (Dist in km
from existing main road)

Bhurkunda-Patratu- Ranchi main road. Passing in the center of
the property '

f) Seams present within the Block

Saunda, Saunda-A, Upper Sayal, Lower Sayal, Upper
Balkudra, Lower Balkudra, Kurse, Upper Nakari, Lower Nakari,
Upper Semana, Lower Semané. Hathidari, Bansgarha,
Bansgarha ‘C’, Upper Sirka, Lower Sirka, Argada,’ seams are
present within the Mining area

i g) UG Mining Area proposed for MDO & ifs
status.

Saunda“D" Block is divided into three sectors namely sector-A,
Sector-B & Sector-C of the block. Proposed area covers all the
three sectors. In Sector-B & Sector-C, upper seams {Saunda fo
Upper Balkudra) worked by OC because these seams in crops
within the OC area and remaining seams are standing on pillars
up to lower Sirka. Argada seam is virgin.

h) Seams worked earlier within proposed
UG mining area

From Saunda fo Sirka are worked earlier except lower balkudra.
Upper seams as stated above are worked or to be worked by
OC. Other underlying seams up fo Sirka seam have been
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worked by UG.

i} Mode of Operation (UG or OC)

OC Operation : Saunda to Upper Balkudra
UG Operation : Kurse to Sirka

J} Degree of Gassiness of existing mine

Degree |

k) RMR of the seams worked

41.1 (Bansgarha). Generally fair categories of roof are found

while working the seams.

) Average Grade of coal of seams worked
earlier ' '

G-4 to G-8 (Generaly)

m) Reasons for Abandoned or |

Discontinuance

Due to waterlogged workings of upper seams and huge loss in
operating the mine

n) Date of Abandonment or Discontinuance

16.08.2017

0) Details of mine entries (Length{m),
Gradient, Depth{m} and x-section {m x m),
Height (m} '

Total Number of Inclines: 35

Average X-section : 4.5mx3.0m

Average Gradient : 1in5

Length . Varies from 50m to 110m

( Length & X-section of individual inclines. may be different}

p) Detalls of Mine Parameters like Width of
Gallery {m), Height of gallery {m), seam |
thickness (m) gradient of the seam, depth of
workings, panel length, panel width etc,

Average width of Galleryis4.0t0 5.0 m
Average height of Gallery is 2.5t0 3.5 m
Average Gradient of all Seams -11in5

q) Nearest Railway siding with distance
from project:

Saunda ‘B’ Railway siding & Central Saunda railway siding are
hear to the project. Distance is about 2.0 to 3.0 KM

f} Proposed Linkage for the project

Saunda ‘B’ Siding & Central Saunda Siding may be considered.

N: B: The above information are as per data available with the project. There may be some variation while aclual mining.

2. Earlier Mode of Operation:
Saunda to Upper Balkudra
Kurse to Sirka
Lower Balkudra & Argada

By OC
By UG
Virgin

3. Details of Seams within the coal block & their status:

Details of seams present within the block are as under:



326

S

Seam Thickness Parting {m} Gradient Grade Remarks.
No. (m}) .

1. Saunda 287 -4.75 147638 FID Standing on Pillar & water logged
& Sealsd off & part area taken by
oC

2. Lower 0.99-1.65 2451319 FiC Standing on Pillar & water logged

Saunda : . & Sealed off & part area taken by
. oc :
3 Saunda A 213344 0.20-3.73 Fio Standing on Pillar & water logged
top) & Sealed off & part area taken by
_ 0c _
4, Saunda-A 1.01-4.30 4.25-20.23 :10;:1?4.8 o1 | G/D | Standing on Fillar & water logged
(Bottom) in5.7} 8 Sealed off & part area taken hy
On.updip 0c .

5. Upper Sayal | 5.59-7.90 1.95-546 portion GIE Standing on Pillar & water logged
& Sealed off & part area taken by

and oc

6. Lower Sayal | 1.61-358 16.51-43,52 G/E Standing on Fillar & water logged

14 & Sealed off & part area laken by
i ( QC
1ind)on
7. Upper 4056-9.86 | 4.55-13.65 down dip F/E | Standng on Pillar & water logged
Balkudra partion
: & Sealed off & part area taken by
oC
8, Lower 1.20-2.82 0.42-10.30 FiD | Vigin
Balkudra

9. Balkudra A 045-1.10 342-7.81 D part area taken by OC

10. Balkudra B 075172 . | 9.85-2140 D/F part area taken by OC

11. Kurse 5.31-8.30 10.95-21.18 ¢h Developed In Sec A & parlly in
Sec B Depillared in 2 rise panals
and caught fire. Presentiy filled

_ with water, Sector C virgin,
12. Up. Nakarl 27296 8.57-17.11 C -do- '
13. Lt. Nakari 1.83-257 21.0-33.89 CiD Developed padly in Sectors A&B,
: Presently fllled with water. Water
accumulated from the upper two
. seams pumped through this ssam.
14, Upper 2,86 -4.40 1,63-3.36 c Developed in Sectors ABB Sectors
Semana ¥irgin. Pumping in progress.
15. Lower 4.13-507 5.26-28.12 D/E Developed Sector A, B and partly
Semana i Sector C. Sector C approached
' through level drifts from Sec. B of
Upper Semana.
18, Semana'A’ | 1.65-2.36 7112223 c Devslopment is progress in

Sectors A&B by manual B&P
method.  Approached  fhrough
separate set of inclines as well as
through drifts from Hathidari
workings Sector C virgin

Development in progress
by manual B&P in Sector

24
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A&B Sector C virgin

i7. Semana'B | 1.06-1.61 42917 84 C Virgin

18. Hathidari 315-6.58 15.52-31.10 C/D/E | Development in  progress In
Sectors A&B by manual B&P.
Sector-C
Virgin.

19. Bansgarha 4.28-493 81.58 - 95.02 CiD Development in progress in Sec B

: by mechanized B&P with SDLs
along Apparent dip. Sector C
¥irgin :

20. Up. Birtka | 444679 29.01-37.43 B/C Development in progress in Sector
: . B by manual B&F Approached

through

nits Sector C virgin

21, Lr, Sirka 295-413 29.01-3743 B/C Developed partly in Sector A by
' manual . B&P. Workings

discontinued due to bad roof

gondition Sectors BAC are virgin,

22, Argada 27.27-29.85 53.73 - 79.31 B Virgin
Seam

Note: Ofher details are available in the enclosed GR, _
31 Details of Reserve of the seams present within the block

The details of the balance reserve within the block are as under;

S1. No.
Name of Seam Geological Reserve g:?enrzz
1. Saunda Seam | - 6772 4448
2, Lower Saunda seam 2.891 1.9
11,933 .
3 Saunda 'A’ Seam { Top & Bot} 748
' 17.192
4 Upper Saval Seam ' 11.16
7.309
5, Lower Sayal Seam 4722
21.769
] Upper Balkudra Seam 15.766
' 8.547
-, |.ower Balkudra Seam _ 5 093
_ 15.19
8 Kurse Seam 14.543
' _ 7.672
g9 Upper Nakari Seam 8.77
- 5,766
10, |Lower Nakari Seam S P 6.306
' 9.409
" Uppgr Semana Seam 7791
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11.552
" Lower Semana Seam | 19.954
5.756
18, Semana ‘A' 5.957
14, Semana 'B' . 3.245 3.604
15, Hathidari 13.95 10.715
16.  Banshgara 12.64 17.456
17.  Upper Sirka - 13.879 18,515
18.  |Lower Sirka 9.628 12412
18.  Argada Seam | 76.59 _ 80
Total 259,69 248,842
Note : The ahove dataiis of reserve are as per data available with the project and GR of the block.

B. AVERAGE GRADE OF COAL

Weighted avg grade of minimum extractatle resarves is around G6. This may change while actual

mining of the seams. However, the seam wise grade of coal has been given in para3.0 of this report.

33  STATUS OF WORKINGS OF SEAMS -

From kurse to lower sirka seam is developed and standing on pillar & waterlogged in part of the area of

the block. Overlying seams of kurse seam (except lower balkudra seam) is parily worked by opencest.

3.4 HISTORY OF MINING / DATE OF CLOSING / REASONS OF CLOSING

341 GENERAL HISTORY

Saunda’D" project is a nationalised mine. Previously owned by M/S Birds & Company. It has been

divided in to two parts i.e saunda East mine and Saunda D west mine.

4. Estimated Minimum Extractable Reserve:

Out of 248.482 M.Te of balance raserve comprises of around 28 M.Te in standing on pillar and around

220 M.Te in virgin area or left in roof of developed seam. The minimum extractable reserve has been

estimated considering the seam thickness, gradient of the seam, statutory barriers and practical

experience by underground mining methods. In case of cpencast mining this minimum sxtractable

reserve may be different. The esfimated minimum extractable reserve may change while doing the
actual mining depending upen the method of selection of mining method for exiraction. The estimated

- minimiim extractable reserve of alf workable seams within the block area comes around 52

M.Te. This minimum extractable reserve includes reserve exiracted frem standing piliars as well as

from virgin area/ seams.
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5.0 information on geology
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“The soft copy of GR avallable is attached for the purpose {Text & plates both),

6.0 lLand use in Mine area:

The details of fand use within mining area / project area are as under:

Name of Acquisifion Tenancy | Notified | GMK Total Aff right
the village | Reference Land  Forestland | Land Land including mining
(Acres) (Acres) (Acres) | (Acres} | right
(Acres)
Nafionalized | 28537 | 25158 | 200.00 |736.95 736.95
_ Property
SAUNDA LA Act case 21.30 21.30
No.1/78-79
LA Act case 60.80 60.80
No.2/80-81
LA Act case 114 1.14
No.2/85-86
Total Land 820.19 (332 Ha)
Nole

The above land details are as per available data with the project,

7.0 Possession status of land within mine area

The details of fand possession status are as under:

Name of | Acguisition Reference Total Land All right including
the village {Acres) mining right
(Acres}
Nationalized Praperty 736.85 736.95
LA Act 83.24 83.24
SAUNDA Total Land {Acres) 820.19 820.19
Total Land { Ha} 332.00 332.00

N: B: The all right (mining right & surface right is as per ofd records prior to 1978). This may require

further possession as per new law.

80  Leasehold area

The fotal lease hold area of Saunda D is 332 Ha, out of which about 50 Ha are under OC area. The
offered area for MDO will be around 332.00 Ha.
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8.0  Data of previous gas Survey & any other scientific study
Gas analysis report of last worked Hathidar! & Bahsgarha seam and sclentific study repott
conducted for the mine are enclosed as annexure
10.0  LIST OF P & M AND OTHER INFRASTRUCTURE WHICH CAN BE HANDED QVER TO
MDO
10.1 Listof P& M
At present there is no P & M available with the project (based on physical verification of P & M). Hence
no such P & M may be handed over to Mine operator,
10.2  List of Existing Infrastructure which can be handed over to MDO:
Al present there are following infrastructure like around 1400 company quarters, 500 hutments,
substation-2, rest house-1, water filter plant-1, mobile tower-2, high school-1, middle school1,
panchayat bhawan-1, bank-1, post office-1, PWD road and Saunda Basti. The above mentioned
company infrasfructures may be handed over to the Mine Operator. Other infrastructure not belonging
to company shall be acquired or possessed as per law. '
11,0 Any other relevant Information:
111 Estimated water accumulation at different seams
Estimated accumulated water in developed seams are around 124 million gallons. This is the tentative
estimate of accumulated water. However, in actual it may change. Mine working is discontinued and
seaied off since 2017. Notice of discontinuance is already given to DGMS as per statute.
11.2  Existing Constraints
UG Constraints : Water Seepage, overlying seams water logged, parting generally less than
60m. Three major faults intersect the block and divide it into three sectors namely Sector-A, B & C. The
gradlent of the seam is steep (varies from 109 to 140) _
Surface Constraints The leasehold area of saunda'D" colliery is 332 Ha. About 20% area is OC
and in the remaining company quarters and other infrastructure exist. Around 1400 company éwariers,
500 hutments, substation-2, rest house-1, water filter plant-1, mobile tower-2, high school-1, middle
school-1, panchayat bhawan-1, bank-1, post office-1, PWD road and Saunda Basti.
120 PLANS ATTACHED '

The list of plan attached with this report are as under:

Surface Plan _

Mouza Plan / Land Use Plan
Combined {Out Line) Plan with section
Working Plan of Saunda Seam
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Working Plan of Saunda ‘A’ (Top) Seam
Working Plan of Upper Sayal Seam
Working Plan of Lower Sayal Seam
Working Plan of Upper Balkudra Seam
Working Plan of Kurse Seam

. Working Plan of Upper Nakar Seam

. Working Plan of Lower Nakari Seam

. Warking Plan of Upper Semana Seam
. Working Plan of Lower Semana Seam
. Working Plan of Semana 'A' Seam

. Working Plan of Hathidari Seam

. Working Plan of Bansgarha Seam

. Working Plan of Upper Sirka Seam
. Working Plan of Lower Sirka Seam

Signature Not Yerified

Digitally signed by Prasenjil Maity

Date: 2022.10,17 10:06;
Location: Coal India Lin
i

29




W 4. $r.ue.- 33004/09 ANWRE'3 REGD. No. . L.-3300§90

@ke @azette of 1lndta

. 3. -8Y.Ter.-31.-04102021-23013 9
CG-DL-E-04102021-230139

HHTET
EXTRAORDINARY

AT [I—aT 3—S9-T7 (i)
PART II—Section 3—Sub-section (i)

mifgaR § wHwfa
PUBLISHED BY AUTHORITY

A 575) 7% Refl, TR, IR, 2021/ 12,1943
No. 575] NEW DELHI, MONDAY, OCTOBER 4, 2021/ASVINA 12, 1943

NI AT
sfAgEmT
7% Reeft, 1 smrqeR, 2021

qr.H A, 7170 =T @R, @ R g (R e Rffawe) atat{m, 1957 (1957 @
67) & 4T 13 T Tacq G FT A F O @it Raraa e, 1960 F1 3R dees 4 F forg
fR=ferfem ey sard &, stf-

1, gt 7w iR . —(1) 7 gt s aferey A @t s Rarra (@new) e, 2021 21
(2) = Foraet § ofega ST % fa=rs, 3 3 e & TahTerT i AT Y Tged g |

2. wf¥s Ramg [gw, 1960 (P ad 389 7291 9« F1 &gl T §) % fAaw 2 % sufaem (1) &
@< (vil) ¥ T Pt e sinfig R arom, -

(Vi) @ wT TREmeE” & 927 89 F @fAdiad a9 ¥ Rewiza, @, 39 91 g § 9ehTq e
AT ST TTEIT H Fodl, SATEEHA T AqIEH{rT AR AT |

3. v At & fgw 24w % ge=mg e Raw sientia e smon, safq--
“243, gxaTa FafRai a7 Rty v=m e 7 gae v 4 et —

(1) @i Raraa (G@emem) =9, 2021 F W 9% 47 96 Je9rq ey 31 fawrge % fag g Fadr
77 {4 it war By T e maa g 50 99 6 srafd & forg g

5613 GI/2021 0y



'2 : THE GAZETTE OF INDIA ; EXTRAORDI'NARY ' [PART I—SEC. ()]

(@) wfiw R (@hvem) fram, 2021 %ﬁmw‘ﬂr%“hﬂ%mﬁnm%m%ﬁwrﬁﬁm
e ® AT o1 SO waw it e @we 9 50 a9 & Rro gr 31 9, 2030 @6, 3% ¥ S0 o
TFTET B, oo o T g8 Uy |

(3)rr2:erwr< waﬁw@%wﬁm%wﬁmﬁﬁﬁwﬁﬁwﬁwm
%@Www X G g T R e e e o ofe ararfer % oy st

g o AT (AR e S % T e 3 o ande ¥ 6 A wmn awnf

TR 7g @i B Rt Tt Fet AT f #r e t@%ﬁaﬁﬁ:‘rﬁh‘r |qed|<3@$|c:|-1 T s o ey
%W%Wﬁﬂﬁn@%

(4) T2 TT FHR g vt (3) 7 sfeafm awr % ofioe wa o & R %ﬁrq%ﬂ'rw B
AT T F FAAT it A F g8 Froaray @ strar §, 9F 3% 9 v oty 39 9% 0 G g aﬁ&r :

qﬁa%mﬁmﬁwgﬁwﬁw@:
(5) FLFTEr O AT R gRT @A T % we T % forw o g Feft s S ' o sy (Feere

aﬂ'{ﬁﬁ'ﬂ'ﬂ—rr)mﬁa?rv‘r@ﬁ‘m 2021(2021 a?r16)%wﬁwrﬁaww%ﬁ% EEEREFETREEIRKS

T3eaT 3 oI amaee a9 \=1|l\*1 e Ut (3)%3@%%%@! |
4. 7 Frret % ey 27 %qamﬁiﬁ%ﬁﬁwm&mﬁﬁﬁmw,mﬁ[.

“27 . SN W F TETEY G A A fwerge ¥ R A1 Gf (1) B8 ugrrd st area v w

forT v A foreree #T STEET AT ST €, T & Hag US4 T 6T st F1 g7 FA K 9T

_ %?ﬁﬁcmqaﬁ'frdcqnqq%l*Jﬂqumidladﬁ‘?raluSﬁwulu(5)%3T%ﬂ?rﬁmaﬂﬁﬂﬁﬁw%@
- ST W AT A7 foreTee i HT TRAT |

quaw1—WW%W%W%WWWT%%%WH&%WW%ME
wwﬁaﬁmwﬁ‘fﬁwaﬁmmﬁﬁwﬁﬂw S RENARY cwmﬁn‘qw =>t>|qo4Z|T|w'1|a¢ﬁ€“r
AR HTH] RO |

W@W2—§H‘ﬁ'ﬂ'5r%mmd %ng FomtRe, e, tE-s T @ruqas START {67 T FrTer 47
- TereTRe & 9 o RraRa wrer o s Rem @ 3 g w Fator g F e e B

eSO 3.~ faree, mmﬁeﬁw'wﬁww%mﬁﬁﬁﬁw |

(2) T 8 H ITYTT (5) ¥ srqare T A a1 Redee e ¥ R TETaRI, TST FIHIT |

TS 7 TEE H T a@ﬁwﬁaﬁa‘ﬂ%ﬁﬁqmﬁfﬁﬁw AT T T HE T, |7
ST = A wrege % asiiw wist WSt =i ) et T garr 99 ST dar mﬁrﬁﬂaﬁlﬁﬂ
st et ey # fafRfdee dar, set = ar @, F e ey

(3)Wﬁﬁﬁﬁwa&ﬁﬁmwﬁw%ﬁm%ﬁﬁﬁﬁmﬁﬁwﬁ%wm%uﬂﬂwﬁ%ﬁ
| WTiErs, e 1319, aﬁwﬁﬂwwaﬁrwwﬁmaﬁ"ﬁsﬁwwﬁm |
@) ﬁ?@ﬁ'a‘ﬁq?ﬁmﬁwﬁwéﬁ?reﬂg% %I @ Y R FT T S a9 g, e 2w % R
sfaa R S ¥ swens ax el ofasmr (R sl s i aee S ff ) wm e

AT i W ¥ it % g 7y e BT Smar £ B g Rem F mr Rt S

ferTee  fourg % forg Sasier e aaeTe & oy vgrgmdl e By e woe § AT g a9t
S BT AT ATAAT A THATET TRl D | .




[ATT I—avE 3(i)] WEFT{l\iIAH-“'i.A:‘GiHIHIUI _ ' S Qé

- L .
5. Wﬁﬁ%ﬁwza%wwﬁmﬁﬁﬁﬁg&@ STTUAT, ST :
*28. gl T AN, —(1) gt @ g F e & aréie & Qo F fraw swwres @) o s T8
GO BT AT ST AT T WL G F GO &5 A A weq srarrer F g woree g wav 12, g 95w Ao
Tearfa wg % Froarae 6t i & 27 seTe Wﬁwﬁwﬁ%%a@ﬁaﬁ%wum T ST BT
ST |
(2) BT T T S T AR am ST fag W ﬁ&r%m&w% arfwferfere v smo s
TETEITLYy T St Eegere e ST |

(S)W@aﬁwaﬁﬁr%mwmaﬁqmw@rﬁaﬁﬁaﬂfﬁ%aﬁmwmaﬂtﬁwmwm

#F e § AT gk R & aTEC % Bl & Jeqrae o IS wT 2 ST §, e TS 9 39
&1 A T pafer F St drT & HH F FH T AT g T F T TN A g et A ok ¥ orafy ) v
T & SrTar 7 ARy ST o G A e LT G TF AL ST Y HHT:

IR STl TETETL I wm T & i e F ﬁ'ﬁiHLhw TEAT § G & A o g 9% Ter
ST BT ST |

; (4)W(3)%Wﬁﬁwaﬁmﬁﬁmﬁﬁﬁﬁﬁﬁ&'Wwﬁ—
(F) 8 FI, ﬁﬂ@rqgrar&%ﬁrqmﬁ Hﬁﬂmwmmaﬂrﬁwﬁmﬁz@mwﬁrw
(1) 7 R Porert % T g 5 e e
(W)agmﬂqyﬁr&amﬁ'@rwwu%ﬂmq Eﬁraﬁﬂ W‘r‘r%ﬁrqmﬂq% Si‘l'(
(=) =R wTu feTe Y wrafer
(5)mﬁm(3)%wﬁﬂw%qwmaﬁm%mwﬁﬁmﬁtﬁvwﬁnﬁn -

(6) =T ST, T i AT T F VAT, ITTT (3) 35 e R 1 ot i o A arére
71 I A W, ! @S 987 a9y SR f{’rvntyu, SN & ST WY 9 g, & AT U T orafdy %
T T SRt AT AT F G AT LS FT G HIE 4T TR T '

_mﬁﬁraﬁa@maﬂ?&wmﬁﬁwaﬁwmwﬁ%ﬁmmwmﬁ%sﬁwm
_Sﬂ“{ﬁ'ﬂrﬂTaTﬁuaﬂ Y STEARAT T ST &1 ST .

T 77 o i Ty P ot wgr srafd & S s e orfder v i s

| (7)wmmmaﬁarmﬁﬁammmﬁw%mﬁﬁw@ﬁwu%m
FrATTeE A1 I9tag (6) ¥ ar'aﬁ?rm'&m%ar FAAr [T T, H‘Wﬁﬁwwﬁﬁmﬁ@'{m
AT Y G |

6. Hﬁﬁm%ﬁ'&ﬁ%ﬁ?ﬁéﬁqﬁﬂTGWI |
7. Wﬁﬂﬁ%ﬁWMH%FWWWﬁHWWW TAT

64@WT%H%@WEM$W%W%WWWWWW q‘gréi"q'%
.ﬁmmm@%wﬁﬁmﬁw%wﬁ%ww i rEeT 31 fose T aue |
AT = ST

- g et o 9 R e 4 F i & Yo a7 Sy ¥ auy é‘ﬂ"@?ﬁ "
8. == fAaal #§, = 643 w0 9 fea ST |
- Q. Wﬁﬂﬁﬁ,aﬁlﬁ,mq%mﬁaﬁﬁéﬁmﬁmzwﬁﬁﬁmm,m:-




THE GAZETTE OF INDIA; EXFRAORDINARY

~ ot . o
ST HTEE YIS ol hlATAT -

1, FTSTET FIEA 1L,

T I90
o
ﬁwzmzﬁw@ﬁ@j
| | g: qI9oT
el o 1 A, 20, F BT AT, 20,
_ a1 Rawft
BT
0 Wﬁﬁmﬁaﬂﬁ
EICEINEEEED '

[PART H-%EC.#

o g, AT ST A
FTAHTAT, TFETHY FTH-700001. -
(ili) T T | |
(chMcrﬁ TeATEE T ITITae, FTT ¥ €2Th)
' (a—rrffﬁfﬁiﬂ'mﬁi‘cﬂ%)
1. @ e | |
@ | T ' el ém_ e tea
| <ot e (G A
oo denrd)
(@) G S (WA TS G S BT 376 (&)
Q) Gt T AT (T a1 feree) |
(M | EE AN
2. T it iR
l
e e
Rrerr
T
e . EECEd
e e




[T [I—ave 3(i)] I T mﬁrm | 24

JJIYU

3. Wﬁﬁmwaﬁrw@mm aﬁr%-ﬁ?vr%m‘zr)

() TERTEEATHT T HTH-

(@) NEL

m_ |fer

(1) il

(=) o e

(=) ey o, £
(@ B, CIEIER]
(s) agar T et aw‘rqfwr ) -
(=1) AT-q1e e

() afdepaf

(@) EECET

4. ﬁﬂﬁma'ﬁ'eﬁa-w %a;\fraﬁ&rr ERGIEREIL ﬁmaﬂﬁt

Frez doft | T | s _'&Eﬁaﬁm S ffmaer | TWE TR
FHRAAT | T G | SERIVS - AL
(arrta AT
| T
[am

5. Wmﬁﬁtﬁqﬁ%ﬁqwﬁaﬁwﬁw

RS/ | Svor i wefy | e st 3 R | ' g % forg

AR | EERETI | epframy TR | W [ fww |3 |wEr | Tw
arofy R | qrfRed A AR | (ge | @y
| PETRY | Refmer g oy | kSl
| A G | ek T & | : B [
U AT T '
Ratagerg)
RRURIME

## afy oo & srfdre adiaare & o ster & goafd i

%Rrar QT AT T A AT T F TG ST AATF § — Ao 5wl F vy v ety
 werm Aft % e A fewrge Y Aft F oy uw @ off qor (fEwft mﬁmﬂ‘é’rﬁm
STTUAT; STeT SiEeye &1 S BT ST )




6 ' THE GAZETTE OF INDI : EXIRAORDINARY {PARF L SEC3fi)]
v

S.W-ﬂwwmﬁﬂﬁﬁﬁww%.wﬁmr?@ 79 % e Red af 6 gomr i |

L) N -
1521 SR i 1L LA
LR35 PR B R L1 OO

[T, . 12012/2/2021-FF 1t 1]

A1, o, g wfe

fc’rmﬁ Hﬁ'ﬁﬂ?ﬁ?ﬁﬁ23w 1960 #Fr deaT ST 1398%%@%W%W T 11,

gT 3, IT-ET (i) § 7R v & ok fRwiw 20 7, 2020 ¥ deT Smra 331(37)%611‘:’@’
Slﬁwmmf‘@a%qwﬁl

| %a—ﬁwww g # s (ﬁﬁmaﬂ'{%ﬁwm) ST i, 2021 (2021 =T 16) & wreaw &

SferverTria @ o afar (e sife faffers) aferfam, 1957 € a7 8 f swom (4) % TR

 faram = T At e 1 ffRe w3 forg sl et =T P ¥ At § @ el B ety
T fareaTe s o fore weres et § Fereraner gt <t srarfar 7 e 2407 6 3wemer (2) § Rl B

& AR = ¥ gt & el ¥ Riw dfaa st #7 frey 2457 % ot (5) ¥ @ % a8t Y sfr F

TR % forg R T SIae AT ST 1 g warn R arar § B Bl s safy o g et
W%Wﬁﬁa?’raﬁwlq %ﬁ@rﬂmfg\m WTH&@H‘QWI

MINISTRY OF COAL
NOTIFICATION
New Delhi, the 1st October, 2021

G.S.R. 717(E) ~—In exetcise of powers conferred by Section 13 of the Mines and Migerals
Development and Regulation) Act, 1957 (67 of 1957), the Central Government hereby makes the fol[owmg
rules further to amend the Mineral Concession Rules, 1960, namely:-

1. Short title and commencement.——(1) These rules may be called the Mineral Congcession
- (Amendment) Rules, 2021,

(2) Save as otherwise provided in these rules they shall come into force on the date of their
publication in Gazette of India.

2. In the Mineral Concession Rules, 1960, (hereinafter referred to as the principal rules),in rule 2, in sub-
rule (1), after clause (vii),the following clause shall be inserted, namely: -

‘(viia) “run-of-mine” means the raw, unprocessed or uncrushed material in its natural state obtained after
blasting, digging, cutting or scraping from the mineralised zone of a lease area;’.




=,

[ATT I—8S 3()] WWT@W B 367
3. In the principal rules, after rule 24B the fo]lbwm.g rul_c sha]l be inserted, namely:- |
“24C. Period of minjng lease granted to Government companies or corporations.—

(1) All mining leases granted on or after the commencement of the Mineral Concession (Amendment)
Rules, 2021 to a Government company or corporaﬁon for coal or lignite shall be for a period of

fifty years.

(2) All subsisting mining leases vested or granted to a Government company or corporation before
~ commencement of the Mineral Concession (Amendment) Rules, 2021 for coal or lignite shall be
deemed to have been granted for fifty years or till 31% March 2030, whichever is later.

(3) The State Government, upon an application made to it in this behalf by the Governmient company
or corporation at least three months prior to the expiry of the mining leass, shall extend the period
of the mining lease for a further period of twenty years at a time:

Provided that the State Government may condone the deldy in application for extension made after
the prescribed time limit;

Provided further that no extension of petiod of mmmg lease shall be granted to a Government
- company or corporation that has been selected through auction,

(4) If an appll.catlon for extension of mining lease made within the time mentioned in sub-rule (3) is
not disposed of by the State Government before the date of expiry of the lease, the period of that
lease shall be deemed to have been exterided till the State Government passes an order on the same,

(5) All applications made by a Government company or corporation for renewal of mining lease which
were pending as on the date of commencement of the Mines and Minerals (Development and
Regulation) Amendment Act, 2021 (16 of 2021) shall be deemed to be applications for extension of
‘the petiod of the muung lease and shall be dJsposed of in accordance with the provisions of sub-
rule (3).”. '

4. In the principal rules, after ru]é 27, the following rule shall be inserted, namely:-.

“27A. Manner of sale of coal or lignite by the lessee of a capﬁve mine.— (1)Any lessee may, where coal
or lignite is used for captive purpose, sell coal or lignite up to such per cent. of the total coal or lignite
produced in a financial year, as allowed under sub-section (3) of section 8, after moeting the reqmrement of

-the end use plant linked with the mine.

Fxplananon I.- For the purpose of this rule it is darlﬁed that the requirement of the end use plant linked
with the mine for a financial year shall be the actual quantity of coal or hgmte consumed in the said plant in
that financial year or a part thereof.

Explanarmn 2.- For the pmpose of thi% rule, quantity of coal or lignite produced sold utilised in linked

-end-use plant and the payment of additional amount on the quantity sold shail be asscssed on run-of-mine

basis.

Explanation 3.-Sale of any tailings, rejects or midd'lin;gs shall not be restricted by this rule.

(2) For the quanmy of coal or lignite sold in accotdance with sub-section (5) of section 8, the lessee shall
pay to the State Government, at the time of pdyment of royalty, an additional amount as specxﬁed in the
Sixth Schedule of the Act, which shall be in addition to royalty or payment to the Digtrict Mineral

“Foundation and National Mineral Exploration Trust or any other statutory payment or payment specified in

the tendet document or the auction premium, wherever applicable.

~ (3) Within one month of the end of a financial year, for sale made in the previovs financial year, the lessee

shalt submit to the Nominated Authority, M]mstry of Coal, Coa] Controller 8 Organisation and to the State
(rovernment, a self~declaration in Form R.

4 Sal_e of coal shall not be allowed from the coal mines allotted to a company or corporation that has becn
awarded a power project on the basis of competitive bid for tariff {including Ultra Mega Power Projects).”

Explanation.-For the purposc of this rule, it is clarified that the provision for sale of coal or lignite as
prescribed in this tule shall not affect the eligibility conditions and efficiency parametets prescribed in the
respective agreements entered into by the lessee with the Central Government,
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5. In the principal rules, ﬁ:}r rule 28, the following rule be substituted, namely:-

“28. Lapsing of Leases.— (1) Where production and dispatch has not commenced within a period of two
years from the date of execution of the mining lease or is discontinued for a continucus period of two years
after commencement of production or dispatch, the mining lease shall lapse on the expiry of the period of
two years from the date of execution of the lease or as the case may be, discontinuance of the production
and dispatch.

(2) The tapsing of the mining lease shall be recordsd through an order issued by the State Government and
shall also be communicated to the lessee.

(3) Where a lessee is unable to commence the production and dispatch within a period of two years from
the date of execution of the mining lease or discontinuation of production and dispatch for reasons beyond

his control, he may submit an application to the State Govermment, requesting for an extension of such

period of twe years by a further period not exceeding one year, explaining the reasons for the same, at least
three months before the expiry of such period of two years: :

. Provided where the lessee has failed to make the application within the time stipulated above, the lcasc
shall lapse on expiry of the period of two years.

@ 'Applicéttioﬁ made under sub-rule (3) shall specify—

{a) the reasons on account of which it will not be possible for the 1essee to undertake mining
operations or continue production and dispatch;

(b) the manner in which such reasons are beyond the control of the lessee;
(¢} the steps ﬂ:lEtt have been taken by the lessee to mjtigate the impact of such reasons; and
(d}) the pf:nod of extensmn sought |

(5) Every application under sub-rule (3) shall be aocompdmed bya fee of two hundred rupees.

(6) The State Government shall, after cxar.tunmg the application, pass an order, within a period of three
months from the date of receipt of the application made under sub-rule (3} or the date on which the mining
lease would hdve otherwise lapsed whichever is earlier, either granting or rejecting such request:

Provided that such mmmg Iease shall lapse on failure to undertake productlon and. dispatch or inability to
continue production and dispatch within the extended pcrlod of one year:

Provided further that such extensmn shall not be granted for more than once during the entire penod of

lease.

(7) The State Government shall communicate to the Coal Controller’s Organisation, Nominated Authority
and Ministry of Coal the order recorded under sub=rule (2) ot issued under sub-rule (6)within fifteen days
of recording or issuing of such order.”. :

6. In the principal rutes, rule 28A shall be omitted.
7. Tn the principal rules, for rule 64B, the following rule shall be substituted, namely:-

“64B. Charging and instance of payment of royalty in case of minerals subjected to processing.— The
.royalty shail be charged on run-of-mine coal or lignite irrespective of its processing within or outside the
leased area:

Provided that the royalty shall be payable at the time of dispatch from or consumption within the leased

a9

area.
8. In the principal rules, rule 64C shall be omitted.

9. In the principal rules, in Schedule 1, after Form Q, the fol’l_oﬁring Form shall be inserted, namely:-
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(Rule 274 (3))
Self-declaration
For the financial year 1"April 20 to 31"March 20
" ANNUAL RETURN
To
(i} The Nominated Authority
_Ministry of Coal

Shastri Bhawan, New -Delhl

(i) The Coal Controller _
Office of the Coal Controller’s Organisation
1, Council House Street,

Lal Dighi, BBD Bagh
Kollkata, West Bengal-700001

- (i)  State Government

~ (PRODUCTION, DISPATCHES AND STOCKS OF COAL/LIGNITE)
' {(Unit of Quantity in Tonngs)

1. Details of Mine:

(a) | Registration number allotted by Indian Bureau of Mines
(to give registration m.unbcr of the Lessee-Owner)

(b} | Mine Code\(all'otted by Indian Burean of Mines)

(c) | Name of .th_e Mineral (Coal OR Lignite):

{d) | Name of Mine

2. Location of the Mine:

- Village

Post Office

Tahsil-Taluk

District

State

P]_N_ Code

Fax No: _ ' . E-mail:

Phone No; ~ | Mobile:

3. Name and address of Lessee-Owner (along with fax no. and e-mail):

(a) Name of Lessee-Owner

(b) Address

(c) District

(d} State

(&) PIN Code
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(D Fax No.: : - | E-mail: i
(2 Phone No: Mabile: j'
(h) Registered Office of the Lessce ;
) Director in-charge
) Apgent: '
&) Manager:
4. Yearly Grade-wise Production, EUP Requirement, EUP Utilisation, Sale etc. ,
Lignite/ | Opening stock | Production EUP | EUP Quantity Sold | Closing :
Grades of| at pit-head "Requirement [ Utilisation ' stock at
coal (Carried o : - ' pit-head
' _ Forward)
Grand ' o . -
Totalk: : _ . o
5. Sales- Dispatches effected for Domestic Purposes and for Exports:
Nature of ' :
lignite/Grade| Dispatch For Domestic Purposes : For export
of coal (Indicate - : ' -
whether | Registration| Consignee | Quantity | Sale |Country| Quantity | F.OB
Domestic numbet/ namef# value Value (2)
Szle - |GSTNofthe| €3 ' 5
or Domestic | bgyer{
.~ jconsignee ## :
Transfer or :
Captive.
consumption
or Export) ?
Grand Total: |

## To mdscaze separately if more than one buyer.

NOTE: -~ Mine owners are required to substantiate domestic sale value- FOB value for each grade of coal
or lignite quoted above with copy of invoices (not to be submitted with the return; to be produced whenever
requited), -

6. Give reasons for mcrease—decrease in productmn-ml production, if any, durmg the year
compared to the previous year.
a) .....
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7. Give reasons for increase-decrease in grade wise ex-mine price, if any, during the year
compared to the previous year. '
a) e
B)
, :
Place:....oiiveinnnns _ C Signatiure. .o

Date. ......ooveeernins - | Name in Full........ccooooevevivinnneaas
| ' Designation: Owner/Agent/Mining Engineer/Manager”.
- [F. No: 12012/2/2021-PS1]
- BHABANI PRASAD PATL, Jt. Secy.

Note : The principal rules were published in the Gazette of India, Part II, Section 3, Sub-section (i) vide
number G.S.R. 1398, dated the 23"November, 1960 and lastly amended v1de number G.S.R 331(E)
dated the 29® May, 2020..

Explanatory Memorandum

Sub-section (4) of Section 8 of the Mmes and Minerals (Development and Regulatlon) Act, 1957inserted
through the Mines and Minerals (Development and Regulation) Amendment Act, 2021 (16 of 2021)
empowers the Central Government to prescribe the period of existing mining leases and to extend the
petiod of mining leases in case of Government companies or corporations, Accordingly, the period of
existing mmmg leases has been prescribed in sub-rule (2) of rule 24C and the pending applications for

-renewal of mining leases shall be deemed to be applications for extension of period of mining lease in sub- ..

rule (5) of rule 24C. Tt is certified that no person is bemg adversely affected by granting retrospectlve effoct
through these rules. :

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controlier of Publications, Delhi-110054.  ALOK KUMAR Joudysneiydosmbee - -
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(Published in the Gazette of India, Extraordinary, Part-II, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS

- New Delhi 14 September, 2006

Notification

S.0. 1533 Whereas, a draft notification under sub-rule (3) of Rule 5 of the
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new projects or activities, or on the expansion or modernization of exisling projects or
activities based on their potential environmental impacts as indicated in the Schedule to the
notification, being undertaken in any part of India', unless prior environmental clearance has
been accorded in accordance wu‘h the objecuives of Natlona] Environment Policy as approved
by the Union Cabinet on 18 May, 2006 and the procedure specified in the notification, by
the Central Government or the State or Union territory level Environment Impact
Assessment Authority (SEIAA), (o be constituted by the Central Government in consultation
with the Statc GGovernment or the Union territory Administration concerncd under sub-section
(3) of section 3 of the Environment (Protcction) Act, 1986 for the purpose of this notification,
was published in the Gavette of India ,Extraordinary, Part II, scchion 3, sub-section (ii) vide
namber 8.0. 1324 (1%) dated the 15" September ,2005 inviting objections and suggestions from
all petsons likely to be affccted thereby within a period of sixty days from the date on which
copics of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were madc available to the public on 15™
September, 2003;

And whereas, all objections and suggestions received in response to the above
mentiened draft nowfication have been duly considercd by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of sub-rule (3) ol rule 5 of thec Environment (Protecuon) Rules, 1986 and in supersession of
the notification number S.0. 60 (E) dated the 270 January, 1994, except in respect of things
done or omitted to be done before such supersession, the Central Government hercby directs
that on and from the date of its publication the required construction of ncw projects or
aclivities or thc expansion or modernization of existing projects or acwvities listed in (he
Schedule to this nolification entailing capacity addition with change in process and or
technology shall be undertaken in any pari of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notification,

Tncludes the tendtorial waters
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2, Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter rcferred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
- Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for secuting the land, is started on the project or activity:

(i) All new projects or activities lisled in the Schedule (o this notification;

(iiy ~ Expansion and modernization of existing projects or activities listed in the Schedule to
this notification with addition of capacity beyond the limits specified for the concerned sector,
that is, projects or aclivities which cross the threshold limits given in the Schedule, after
¢xpansion or modernization,

(iii) Any change in product - mix in an existing. manufacturmg unit included in Schedule
beyond ibe specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned, '

(2)  'The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmenta] laws,

(3 The other two Membcts sha]l be either a professional or expert fulfilling the eligibility

criteria given in Appendix VI to this notification.

€)) One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

(5) The State Government or Union territory Administration shall forward the names of the
Members and the Chairman refericd in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirly days of the date of receipt of the names.

(6)  The non-official Member and the Chairman shall have a fixed tcrm of three years (from
the date of the pub]lcatmn of the notification by the Central Government constituting the
authority). .

(7N All decisions of the SEIAA shall be unanimous and taken in a mecting,

4, Categorization of projects and activities:-

(i) All projects and activities are broadly categorized in to two categories - Category A and

Category B, based on the spatial cxtent of potential impacts and potential impacts on human
health and natural and man made resources.
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(ii)  All projects or activitics included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance from the Central Government in the Ministry of Environment and
Forests (MoEI) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Central Government for the purposes of this notification;

(1i1) Al projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of ¢xisting projects or activities as specified in sub paragraph (ii) of paragraph
2, or change in product mix as specified in sub paragraph (iil) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior
environmental clearance from the State/Union territory Environment I'mpact Assessment
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this
notification. In the absence of a duly constituted SEIAA or SIAC, a Category ‘B’ project shall
be trealed as a Category ‘A’ project;

5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (I!:ACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category ‘A’ and Category ‘B’ respectively.
EAC and SEAC’s shall meet at least once every month,

(a)  The composition of the EAC shall be as given in Appendix VI, The SEAC at the State or
the Union territory Ievel shall be constituted by the Central Government in consuliation with the
concerned State Governmenti or the Union territory Administration with identical composition;

(b)  The Central Government may, with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than one
State or Union territory for reasons of administrative convenience and cost;

(¢)  The EAC and SEAC shall be reconstituted after évery three years;

(d)  The anthorised members of the EAC and SEAC, concerned, may inspect any site(s)
connected with the project or activity in respect of which the prior environmental clearance is
sought, for the purposes of screening or scoping or appraisal, with prior notice of at least seven
days to the applicant, who shall provide necessary facilities for the inspection;

(e) The EAC and SEACs shall function on the principle of collective responsibility. The
Chairperson shall endeavour to reach a consensus in cach case, and if consensus cannot be
reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the
prescribed Dorm 1 annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix 1I, after the identification of prospective site(s) for the project and/or activities to
which the application rclates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report excepl that, in case of construction projects or activities (item
8 of the Schedule) in addition to Form [ and the Supplementary Form 1A, a copy of the
concepiual plan shall be provided, instead of the pre-feasibility report.

3
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7. Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7() The environmental clearance process for new projects will comprise of 4 maximum of four
stages, all of which may not apply to particular cases as sct forth below in this notification. These
four stages in sequential order are:- :

Stage (1) Screening (Only for Category ‘B’ projects and activities)
Stage (2) Scoping ) :
Stage (3) Public Consultation

Stage (4) Appraisal

1. Stage (1) - Screening:

In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an
application seeking prior environmental clearance mmade in Forin 1 by the concerned State level
Expert Appraisal Committee (SHAC) for determining whether or not the project or activity
requires further environmental studies for preparation of an Environmental Impact Assessment
(BIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category ‘B1’° and remaining projects shall be termed
Category ‘B2’ and will not require an 1invironment Impact Asscssment report, For categorization
of projects into B1 or 32 except item 8 (b), the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time,

11, Stage (2) - Scoping:

{) “Scoping”: refers to the process by which the lixpert Appraisal Committee in the case of
Category ‘A’ projects or activities, and Stale level Fxpert Appraisal Committce in the case of
Category ‘B1’ projects or activities, including applications for expansion and/or modernization
and/or change in product mix of cxisting projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or
activity for which prior envitonmental clearance is sought. The Expert Appraisal Committee or
State level lixpert Appraisal Commitiee concerned shall determine the Terms of Reference on
the basis of the information furnished in the prescribed application Form1/Form 1A including
Terns of Reference proposed by the applicant, a site visit by a sub- group of Iixpert Appraisal
Commitiee or State level Expert Appraisal Committee concerted only if considered necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms
of Reference suggested by the applicant if furnished and other information that may be available
with the BExpert Appraisal Committee or State Level Expert Appraisal Cominittee concerned. All
projects  and  activities listed as Category ‘B° in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the conceptual plan,

(i) - The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert
Appraisal Committee or State Level Expert Appraisal Comrmittee as concerned within sixty days

of the receipt of Form 1. In the case of Category A Hydroclectric projects Ttem 1(c) () of ihe -

Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty
days of the receipt of Form 1, the Terms of Reference suggested by the applicant shall be

deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of
' 4
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Reference shall be displayed on the website of the Ministry of Environment and Forests and the
concerned State Level Environment Trapact Asscssment Authority.

(iii) Applications for prior environmental clearance may be rejecied by the regulatory
authority concerned on the recommendation of the EAC or SEAC concerned at this stage itself.
In case of such tejection, the decision together with reasons for the same shall be communicated
to the applicant in writing within sixty days of the receipt of the application,

1. Stage (3) - Public Consultation:

(i) “Public Consultation” refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concerns in the project or activity

design as appropriate. All Category ‘A’ and Category B1 projects or activities shall undertake
Public Consultation, except the following:-

(a) modernization of irrigation projects (item 1(c) (ii) of the Schedule).

(2]} all projects or activities located within industrial estates or parks (item 7(c)
of the Schedule) approved by the concerned authorities, and which are not
disallowed in such approvals.

()] expansion of Roads and Highways (itcm 7 (f) of the Schedule) which do not
involve any further acquisition of land.

(D all Building /Coustruction projects/Area Development projecis and T'ownships
' (item 8).

(c) all Category ‘B2’ projects and activities.

() all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central
Government,

(ii) The Puablic Consultation shall ordinarily have two components comprising of:-

(a) 2 public hearing at the site or in its close proximity- district wise, to be carried out in the
manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b)  obtain responses in writing from other concemned persons having a plausible stake in the
environmental aspects of the project or activity, '

(iii) the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory
authority concerned within 45(forty five ) of a request to the effect from the applicant.

(iv) in case the Statc Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the specified
period, andfor does not convey the proceedings of the public hearing within the prescribed period
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directly to the regulatory authority concerned as above, the regulatory authority shall engage
another public agency or authority which is not subordinate to the regulatory authority, to
complete the process within a further period of forty five days,.

(v)  If the public agency or authority nominated under the sub paragraph (iii) above repotts to
the regulatory authority concerned that owing to the local situation, it is not possible to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely expressed, it shall report the facts in detail to the concerned regulatory authority, which
may, after due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi)  Por obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity, the concerned regulatory authority and the
State Pollution Control Board (SPCB) or the Union tertitory Pollution Control Committec
(UTPCC) shall invite responses from such concerned persons by placing on their website the
Summary EIA report prepared in the format given in Appendix TIIA by the applicant along with
a copy of the application in the prescribed form , within seven days of the receipt of a written
request (or arranging the public hearing . Confidential information including non-disclosable or
legally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site. The regulatory authority concerned may also use
other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the

- Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this public consultation process shall be
forwarded to the applicant through the quickest available means,

(vii)  After completion of the public consultation, the applicant shall address all the material
environmental concerns expressed during this process, and make appropriate changes in the draft
EIA and EMP. The final EIA report, so prepared, shall be submitted by the applicant  to the
concerned regulatory authority for appraisal. The applicant may alternatively submit a
supplementary report to draft EIA and EMP addressing all the concerns expressed during the
public consultation.

IV. Stage (4) - Appraisal:

(i)  Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the 1inal EIA report,
outcome of the public consultations inchuding public hearing proceedings, submitted by the
applicant to the rcgulatory authority concerned for grant of environmental clearance, This
appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal
Comunitlee concerned in a transparent manner in a proceeding to which the applicant shall be
invited for furnishing necessary clarifications in person or through an authorized representative,
On conclusion of this proceeding, the Expert Appraisal Committec or State Level Bxpert
Appraisal Committee concerned shall make categorical recommendations to the regulatory
authority concerned either for grant of prior environmental clearance on stipulated terms and
conditions, or rejection of the application for prior environmental clearance, together with
reasons for the same.

(ii) The appraisal of all projects or activitics which are not required to undergo public
consuitation, or submit an Environment Impact Assessment report, shall be carried out on the
basis of the prescribed application Form 1 and Form 1A as applicable, any other relevant
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validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Commiltee or State Level Expert Appraisal Committee concerned,

(iii) The appraisal of an application be shall be completed by the Tixpert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final
-Environment Impact Assessment report and other documents or the receipt of Form 1 and Form
1 A, where public consultation is not nccessary and the recommendations of the BExpert
Appraisal Committee or Statec Level Expert Appraisal Committee shall be placed before the
competent authority for a final decision within the next fifteen days .The prescribed procedure
for appraisal is given in Appendix V ;

7(ii). Prior Environmental Clearance (EC) process for Expansioh or Modernization or
Change of product mix in existing projects:

All applications seeking prior environmental clearance for ¢xpansion with increase in the
production capacity beyond the capacity for which prior cavironmental clearance has been
granted under this notification or with increase in either lease area or production capacity in the
case of mining projects or for the modernization of an existing unit with increase in the total
production capacity beyond the threshold limit prescribed in the Schedule to this notification
through change in process and or technology or involving a change in the product —mix shall be
made in Form I and they shall be considered by the concerned Expert Appraisal Committee or
State Level Expert Appraisal Committee within sixty days, who will decide on the due diligence
necessary including preparation of EIA and public consultations and the application shall be
appraised accordingly for grant of environmental clearance.

8.Grant or Rejection of Prior Environmental Clearance (EC):

@) The regulatory authority shall consider the recommendations of the EAC or SEAC
coneeried and convey its decision to the applicant within forty five days of the receipt of the
recommendations of the Bxpert Appraisal Commitiee or State Tevel Expert Appraisal
Committee concerned or in other words within one hundred and five days of the receipt of the
final Environment Impact Assessment Report, and where Environment Impact Assessment is not
required, within one hundred and five days of the receipt of the complete application with
requisite documents, except as provided below,

(i) The regulatory authority shall normally accept the recommendations of the Expert -

Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases where it
disagrees with the recomnmendations of the Expert Appraisal Committce or State Level Expert
Appraisal Committee concerned, the regulatory authority shall request reconsideration by the
Expert Appraisal Committee or State Level Expert Appraisal Commiitee concerned within forty
five days of the receipt of the recommendations of the [ixpert Appraisal Commiltee or Stale
Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An
intimation of this decision shall be simultabeously conveyed to the applicant. The Expert
Appraisal Committee or State Level Expert Appraisal Committec concerned, in turn, shall
consider the observations of the regulatory authority and furnish its views on the same within a
farther period of sixty days, The decision of the regulatory authority after considering the views
ol the Ixpert Appraisal Committee or State Level Lxpert Appraisal Committee concerned shall
be final and conveyed to the applicant by the regulatory authority concerned within the next
thirty days.

(iii) In the event that the decision bf the regulatory authority is not communicated to the
applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
7
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applicant may proceed as if the environment clearance sought for has been granted or denied by
the regulatory authority in terms of the final recommendations of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned.

(iv)  Onexpiry of the period specificd for decision by the regulatory authority under paragraph
(1) and (i) above, as applicable, the decision of the regulatory authority, and the final
recommendations of -the Expert Appraisal Committee or State level TFxpert Appraisal
Committee concerned shall be public documents,

(v) Clearances from other regulatory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance  of projects or activities, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned, unless any of thesc is
sequentially dependent on such clearance either due to a requirement of law, or for necessary
technical reasons.

(vi)  Dcliberate concealment and/or submission of false or misleading information or data
which is material to screening or scoping or appraisal or decision on the application shall make
the application liable for rejection, and cancellation of prior environmental clearance granted on
that basis, Rejection of an application or cancellation of a prior environmental clearance alrcady
granted, on such ground, shall be decided by the regulatory authority, after giving a personal
hearing to the applicant, and following the principles of natural justice.

9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
cnvironmental clearance is granted by the regulatory authority, or may be presumed by the
applicant to have been granted under sub paragraph (iv) of paragiaph 7 above, to the start of
production operations by the project. or activity, or completion of all constraction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of ten years in the case of River Valley projects (item 1(c) of
the Schedule), project life as estimated by Fxpert Appraisal Committee or State Level Expert
Appraisal Commitfee subject to a maximum of thirty years for mining projects and five years in
the case of all other projects and activities. However, in the case of Area Development projects
and Townships [itern 8(b)], the validity period shall be limited only to such activities as may be
the responsibility of the applicant as a developer. This period of validity may be extended by the
regulatory authority concerned by a maximum period of five years provided an application is
made to the regulatory authority by the applicant  within the validity period, together with an
updated Fform I, and Supplementary Form 1A, for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Commitiee as the case may be.

10. Post Environmental Clearance Monitoring:;

(i)  Itshall be mandatory for the project management to submit half-yearly compliance reporls
in respect of the stipulated prior environmental clearance terms and conditions in hard and soft
copies to the regulatory authority concerned, on 1% June and 1* December of each calendar year.

(ii) All such compliance reports submitied by the project management shall be public
documents. Copies of the same shall be given to any person on application to the concerned
regulatory authority. The latest such compliance report shall also be displayed on the web site of
the concerned regulatory authority.

8




351 4

11. Tra_'nsferability of Environmental Clearance (EC):

A prior environmental clearance granted for a spceific project or activity to an applicant
may be transferred during its validity to another legal person entitled to undertake the project or
aclivity on application by the transferor, or by the transferee with a written “no objection” by the
transferor, to, and by the regulatory authority concerned, on the same terms and conditions under
which the prior environmental clearance was initially granted, and for the same validity period.
No reference to the Lixpert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in such cascs.

12.  Operation of ETA Notification, 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Tmpact
Assessment (EIA) notification number $.0.60 (E) dated 27 J anunary, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publcation of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requiting prior environmental clearance in Schedule I, or continue operation of some or all
provisions of the said notification, for a petiod not exceeding one year from the date of issuc of
this notification.

[No. J-11013/56/2004-IA-I1 (D]

(R.CHANDRAMOHAN)
JOINT SECRETARY TO THE GOVERNMENT OF INDIA
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SCHEDULE

(See paragraph 2 and 7)

50

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Category with threshold limit Conditions if any
Project or Activity :
A B
1 Mining, extraction of natural resources and power generation (for a specified
production capacity)
@) (2) - (3) 4) (5)
1(a)| Mining of minerals | > 50 ha. of mining lease area | <50 ha General  Condition
2 5 ha .of mining| shall apply
Asbestos mining irrespective of | lease area. Note
mining area Mineral  prospecting
(not involving
drilling) are exempted
provided the
concession areas
have got previous
clearance for physical
survey
1(b) Offshore and | All projects Noie
onshore oil and gas Exploration  Surveys
cxploration, (not involving drilling)
development & are exempted provided
production the concession areas
have got previous
clearance for physical
survey
1(c) River Valley| i) = 50 MW hydroclectric| (i) < 30 MW 2> 25 Gencral Condition shall
projects power generation; MW hydroelectric {apply
(i) = 10,000 ha. of culturable| power generation;
command area (i) < 10,000 ha. of
‘culturable  command
arca
I(d) Thermal  Power| > 500 MW (coal/lignite/naphta] < 500 MW |General Condition shall
Plants & gas based); (coal/lignhite/naptha & [apply

= 50 MW (Pet coke diesel and
all other fuels -)

gas based);
<50 MW
= SMW (Pel coke

,diesel and all other

fuels )

10
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€Y 2) (&) “ ®
1{e} Nuclear  power| All projects -
projects and
processing of
nuclear fuel
2 Primary Processing
2(a) Coal washeries > 1 million ton/annum | <1million ton/annum General  Condition  shall
throughput of coal throughput of coal apply '
(If located within mining
area the proposal shall be
appraiscd together with the
- , mining proposal)
2{(b) | Mineral 2 0.1million ton/annum | < O.Imillien ton/annum |General  Condition  shall
beneficiation - mineral throughput mineral throughput apply
(Mining  proposal  with

Mineral beneficiation shall
be appraised together for
gran( of clearancc)

11
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3 Materials Production
@ (03] 3 @ (5)
3(a) Metallurgical | ayPrimary
industries (ferrous [ metallurgical industry
& non ferrous)
All projects
b) Sponge iron _
manufacturing | Sponge iron |General Condition shall
= 200TPD manufacturing apply for Sponge iron
<20011PD manufacturing
c)Secondary
metallurgical Secondary metallurgical
processing industry processing industry
' All toxic and heavy| i.)AIl toxic
metal producing units | andhcavymetal producing
= 20,000 tonnes | units :
Jannum <20,000 tonnes
fanmm
- ii,)All other
non —toxic
secondary  metallurgical
processing industries
>35000 tonnes/annum
3(b) | Cement plants > 1.0 million| <1.0 million |General Condition shall
tonnes/annum tonnes/annum  production japply
production capacity capacity. All Stand alone|

grinding units

12
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4 Materials Processing
) 2) & @ &)
4(a) | Petroleum refining! All projects - -
- | industry '
4(b) Coke oven plants | >2,50,000 <2,30,000 & -
tonnes/annurm 225,000 tonnes/anmum
4(c) Asbestos  milling| All projects - -
and asbestos based
products
4(d) Chlor-alkali =300 TPD production| <300 TPD production [Specific Condition shall
industry | capacityor  a  unii | capacity - |apply
located out side the|and located within a| -
notified industrial area/| notified industrial area/| No new Mercury Cell
estate estale - based plants will be
permitted and  existing
units - converting to
membranc ccll technology|
are excmpted from this
Notification
4(e) Soda ash Industry | All projects - -
4(1) Leather/skin/hide | New projects outside | All new or expansion of | Specific condition shall
processing the industrial area or| projects located within a| apply
ihdustry expansion of exisling| notified industrial area/|
units out side the| estate
industrial area
5 Manufacturing/Fabrication
5(a) Chemical All projects - -
fertilizers
5(b) Pesticides industry [ All units producing| - -
1 and pesticide | technical grade
specific pesticides
intermediates :
(excluding
formulations)

13
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d)

2)

()]

“

6]

5(c)

Petro-chemical
complexes
(industries  based
on processing of
petroleum
fractions & natural
gas and/or

reforming o

aromatics)

All projects

5(d)

Manmade fibres
manufacturing

Rayon

Others

apply

General Condition

shall

S(e)

Petrochemical

based processing
(processes  other
than cracking &
reformation  and
not covered under
the complexcs)

Located out side the

notified industrial arca/
estate

Located in  a notified
industrial area/ estate

Specilic
apply

Condition shall|

Synthetic  organic
chemicals industry
(dyes & dyc
intermediates; bulk
drugs and
intermediates
excluding
formulations;
synthetic rubbers;
basic organic
chemicals, other
synthetic  organic
chemicals and
chemical

drug

“intermediates)

Located out side the

notified industrial area/

cstate

Located in a notified
industrial area/ estate

apply

Specific

Condition  shall

5(g)

Disti_llenies

()ALl Molasses based
distilleries

iy All Cane juice/
non-maolasses based
distilleries 230 KLD

Al Cane  juice/non-
molasses based distillerics

<30 KLD

apply

General  Condition

shall

5(h)

Integrated
industry

paint

All projects

General

apply

Condition  shalt

14
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03

2

&)

@)

&)

S3(i)

Pulp &  paper
industry excluding
manufacturing of
paper from waste
paper and
manufacture of
paper from ready
pulp with out
bleaching

Pulp
and

Pulp&
manufacturing incustry

manufacturing

Paper

Paper manufacturing
industry  without pulp
manufacturing

General Condition
apply

shalt

5()

Sugar Industry

= 5000 ted cane crushing
capacity

General Condition
apply

shall

5(k)

Induction/arc
furnaces/cupola
furnaces STPH or
more

All projects

(ieneral Condition
apply

shall

Service Sectors

6(a)

Oil & £as
transportation pipe
line (crude and
refinery/
petrochemical
products), passing
through  national
parks
/sanctuaries/coral
reefs /ecologically

sensitive areas
including LNG
Terminal

All projects

15
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@) 2) 3} ) 6]
6(b) Isolated storage &| - All projects General  Condition  shall
handiing of apply
hazardons
chemicals (As per
threshold planning
gquantity indicated
in colummn 3 of
schedule 2 & 3 of |-
MSTHC Rules
1989 arnended
2000)
7 Physical Infrastructure including Environimental Services
7(a) Adr ports All projects - -
7() All ship breaking| All projects - -
yards  including
ship breaking units
7(c¢) | Industrial estates/| I at least one industry | -Industrial cstates housing [Special condition shall apply
parks/ complexes/| in the proposed | at least onc Category B
areas, export| industrial estate -falls| industry and area <500 Note:
processing Zones| under the Category A, | ha. Industrial Estate of area
(EPZs), Special | entire  industrial arca below 300 ha. and not
Economic Zones|shall be treated as housing any industry of| -
{(SEZs), Biotech| Category A, category A or B does not
Parks, I eather | irrespective of the area. tequire clearance.
Complexes.
Industrial esiates with
area greater than 500
ha. and housing at least | Industrial estates of area>
one Category B[ 500 ha. and not housing
industry, any industry belonging to
Category A or B.
7(d) Common All integrated facilities| All facilitics having land]General Condition shall

hazardous  waste
freatment, storage
and disposal
facilities (I'SDIs)

incineration
or

having
&landfill
incineration alone

fiTl only

apply

1
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Waste
Management
Facility
(CMSWMILH

(1 @) 3 “) _ 6]
7(e} Ports, Harbours | > 5 million TPA of| < 5 million TPA of cargo|General Condition  shall
cargo handling | handling capacity and/or | apply :
capacily  (excluding| ports/ harbours 210,000
fishing harbours) TPA of fish handling
capacity
7 Highways i) New National High |i) New State High ways; |General Condition shall
ways; and and ' apply
1)  lixpansion  of|ii) Iixpansion of National
National High ways|/ State Highways greater
greater than 30 KM, |than 30 km involving
involving  additional | additional right of way
right of way greater| greater than 20m
than 20m involving| involving land
land acquisition and| acquisition. '
passing through morc
than one Statc.
7(g) Aerial ropeways All projects General Condition shall
apply
7(h) Common All projects General Condition shall
Effluent apply
Treatment Plants .
(CETPs)
7(i) Common All projects - General Condition  shall
Municipal Solid apply

17
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@ ) & | @ | 6

8 Building /Construction projects/Area Development projects and Townships

8(a) Building and >20000 sq.mtrs and #(built up area for covered
Construction <1,50,000 sq.mtrs, of| construction; in the case of
projects built-up arca# facilities open to the sky, it

. will be the activity area )

8) | Townships  and Covering an area > 50 ha| ""All projects under Item
Area Development and or built oup area| 8(b) shall be appraised as
projects. =1,50,000) sq .mtrs ++ Category B1

Note:-

General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild

‘Life (Protection) Act, 1972, (ii) Critically PPolluted areas as notified by the Central Pollufion

Control Board from time 1o time, (iii) Notfied Eco-sensitive areas, (iv) inter-State boundaries
and international houndaries. '

Specific Condition (SC):

I any Industrial Estate/Complex / Export processing Zones /Special Fconomic Zones/Biotech
I*arks / Leather Complex with homogeneous type of industries such as items 4(d), 4(f), 5(e), 5(D),
or those Industrial estates with pre —defined set of activities (not necessarily homogencous,
obtains prior environmental clcarance, individual industrdes including proposed industrial
housing within such  estatcs /complexes will not be required to take prior environmental
clearance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes must  have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
clearance, who may bc held responsible for violation of the same throughout the life of the
complex/cstate). '

18
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 APPENDIX 1

(See paragraph — 6)

FORM 1

I Basic Information
Name of the Project:
Localion / site alternatives under consideration:
Size of the Project: * |
Expected cost of the project:
Contact Informatiop:
Screening Category:
® Capacity corresponding to sectoral activity (such as production capacity for
manufacturing, wmining lease area and production capacity for mineral
production, area for mineral explovation, length for linear transport
infrasiruciure, generation capacity for power generation elc., )}
(I}  Activity
1. Construction, operation or decoinmissioning of the Project involving actions,

which will cause physical changes in the locality (fopography, land use, changes
in water bodies, etc,) '

Details  thereof  (with
approximate gquantities /rates,

1.5

S.No. Information/Checklist confirmation Yes/No wherever possible) with source
- | of information data
1.1 Permanent or temporary change in land use,
land cover or topography including increase
in  intensity of land usc (with respect to
local land use plan)
1.2 Clearance of existing land, vegetation and
' buildings?
1.3 Creation of new land uses?
1.4 Pre-construction  investigations e.g.  bore
houses, soil testing? '
Construction works?

18
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L.6 Demolition works?

1.7 Temporary sites used for construction works
or

housing of construction workers?
1.8 Above ground buildings, structuges or
earthworks including linear structures, cut
fand
1ill or excavations

L.9 Underground works including mining or
tunneling?

.10 Reclamation works?

1.11 Dredging?

1,12 Offshore structures?

1.13 Production and manufacturing processes?

1.14 Facilitics for storage of goods or materials?

1.15 Facilities for treatment or disposal of solid
waste or liquid effluents?

1.16 Facilities for long term housing of
operational workers?

1.17 New road, rail or sea traffic during
cotistruction or operation?

1.18 tNew road, rail, air watcrborne or other
ransport infrastructure including new or

tered roules and stations, ports, airports etc?

1.19 Closure or diversion of existing transport
routes or infrastructure leading to changes in
(raffic

movements?

1.20 New or diverted transmission lines or

pipelines? _

1.21 [mpoundment, damming, culverting,
realignment  or  other changes to the
hydrology of watercourses or aquifers?

1.22 Stream crossings?

1.23 Abstraction or transfers of water form gfound
or surface waters?

1.24 Changes in water bodies or the Iand surface

faffecting drainage or run-off?
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1.25 Transport of personnel or wmaterials for
construction, operation or decommissioning?

1.26 [ong-tetm dismantling or decommissioning
pr restoration works?

1.27 Ongoing activity during decommissioning
which could have an impact on the
cavironment?

1.28 [nflux of people to an area in either
femporatily or permanently?

1.29 Introduction of alien species?

1.30 Loss of native species or genetic diversity?

1.31 Any other actions?

2. Use of Natural resources for constrnction or operation of the Project (such as land,
water, materials or energy, especially any resources which are non-renewable or in
short supply):

Details thereof (with
approximate quantities /rates,

S.No. Information/checklist confirmation Yes/No wherever possible) with source

' of information data

2.1 Land cspecially undeveloped or agricultural
land (ha)

2.2 Water (expected source & competing users)

unit: KLD

2.3 Minerals (MT)

2.4 Construction material — stone, aggregates,
and / soil (expected source — MT)

2.5 Forests and timber (source — MT)

2.6 Energy including electricity and fuels

(source, competing users} Unit: fuel (MT),
cnergy (MW)
2.7 Any other natural resources (use appropriate

standard units)
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3. Use, storage, transport, handling or production of substances or materials,
which could be harmful to human health or the environment or raise
concerns about actual or perceived risks to human health,

S.No.

Details  thereof (with
approximate

Information/Checklist confirmation Yes/No quantities/rates, wherever
- possible) with source of
information data
3.1 Use of substances or matetials, which are
hazardous (as per MSIHIC rules) to human health or
the cnvironment (flora, fauna, and
water supplies)
3.2 (Changes in occurrence of disease or affect discase
vectors (e.g, insect or water borne diseases)
33 Affect the wellare of people e.g. by changmg living
conditions?
3.4 Vulnerable groups of people who could be affected
by the project e.g, hospital paticnts, children, the
elderly etc.,
3.5 Any other causes
4. Production of solid wastes during construction or operation or
decommissioning (M T/month) ' '
Details  thereof (with
approximate ’
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
: : possible) with source of
information data
4,1 Spoil, overburden or mine wastes
4.2 ' Municipal - waste (domestic and or commercial
wastcs)
4,3 Hazardous wastes (as per Hazardous Waste

Management Rules)
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including construction materials, sewage and
waste

4.4 Other industrial process wastes
4.5 Surplus product
4.6 Scwage sludge or other sludge from eflluent
treatment
47  (Construction or demolition wastes
4.8 Redundant machinery or equipment
4,9 Contaminatcd soils or other materials
4.10 Agricultural wastes
4,11 Other solid wastes
5. Release of pollutants or any hazardous, toxic or noxious substances to air
(Kg/hr)
Details _ thereof (with
: approximate
$.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
' possible) with source of
information data
5.1 ‘[Emissions from combustion of fossil luels from
stationary or mobile sources '
5.2 [‘missions from production processes
5.3 Iimissions {rom materials handling including |
Blorage or transpotl
5.4 Emissions from comnstruction activities including
plant and equipment
‘5.5 Dust or odours from handling of materiais
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5.6 Emissions from incineration of waste
5.7 Emissions from burning of waste in open air (e.g.
slash materials, construction debris)
5.8 Emissions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:

Yes/No Details  thereof (with
approximate
quantities/rates, wherever

S.No. Information/Checklist confirmation possible) with source of
information data with
source of information
data

6.1 From operation of cquipment e.g. engines,

ventilation plant, crushers

6.2 From industrial or similar processes

6.3 From construction or demolition -

6.4 I'rom blasting or piling

6.5 From construction or operational traffic

6.6 From lighting or cooling systems

6.7 From any other sources

24



367

65

7. Risks of contamination of land or water from releases of  pollutants into the

ground or into sewers, surface waters, groundwater, coastal waters or the sea:

Details  thereof (with

-approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible} with source of
. information data
7.1 From handling, storage, usc or spillage of
hazardous materials
1.2 From discharge of sewage or other effluents to
water or the land (expecied mode and place of
discharge)
7.3 By deposition of pollutants emitted to ait into the
land or into water
7.4 From any other sources
7.5 Is there a tisk of long term build up of pollutants in
the crivironment from these  sources?
8.  Risk of accidents during construction or operation of the Project, which could
affect human health or the environment
Details  thereof (with
approximate
S.No. Information/Checklist confirmation Yes/No guantities/rates, wherever
possible) with source of
information data
3.1 From explosions, spillages, fires etc from storage,
handling, use or production of hazardous
substances .
8.2 From any other causes
8.3 Could the project be affected by natural disasters

causing environmental damage (e.g. floods,
parthquakes, landslides, cloudburst etc)?
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9. Factors which should be considered (such as consequential development) which
could lead to environmental effects or the potential for cumulative impacts  with
other existing or planned activities in the locality

S. Ne.

Enformation/Checklist confirmation

Yes/No

Details  thereof (with
approximate
quantities/rates, wherever
possible} with source of
information data

9.1

Lead to development of supporting,

impact on the environment e.g.:

waste or waste water treatment, etc.)
*  housing development

»  extractive industries

»  supply industrics

« pther

lities, ancillary development or development
stimulated by the project which could have

* Supporting in(rastructure (roads, power supply,

9.2

impaet on the environment

Lead to after-use of the site, which could havean

9.3

Set a precedent for later developments

0.4

Have cumulative effects due to proximity to other
existing or planned projects with similar effects

(UI) Environmental Sensitivity

Aerial distance (within 15

S.No. Areas Name/ km.)
Identity | Proposed project location
bowmdary
L Areas protected under international conventions,

national or local legislation for their ecological,
landscape, cultural or other related value
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2 Areas which are important or sensitive [lor
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests

3 Areas used by protecled, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resling, over wintering, migration

4 Inland, coastal, marine or underground waters

5 State, National boundaries

6 Routcs or facilities used by the public for access
to recreation or other tourist, pilgrim arcas

7 Defence installations

8 Densely populated or built-up area

9 Arcas oceupied by sensitive man-made land uses

(hospitals, schools, places of worship, community
facjlities) :

10 Areas containing important, high quality or scarce

' resources

(ground water resources, surfuce resources,
forestry, agriculture, fisheries, tourism, minerals)

11 Arcas  already ~subjected to  pollution or

environmental damage. (those where existing legal
environmental siandards are exceeded)

12 Areas susceptible to natural hazard which could

cause the project to present environmental
problems

(earthquakes, subsidence, landslides, erosion,
flooding :

or extreme or adverse climatic conditions)

av. Proposed Terms of Reference for EIA studies
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APPENDIX II
{See paragraph 6)

FORM-1 A (only for construction projects lisied under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
{Attach panoramic view of the proje'ct site and the vicinity)

1.1, Will the existing landuse get significantly altered from the project that is not consistent
with the sutroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from the
competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding features
of the proposed site (within 500 meters) and (iii)the siie (indicating levels & contours) to
appropriate scales, If not available attach only conceptual plans.

1.2, List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs elc.

1.3, What are the likely impacts of the proposed activity on the existing facilitics adjacent to
the proposed site? (Such as open spaces, community facilities, details of the existing landuse,
disturbance to the local ecology).

1.4. Will there be any significant land disturbance résulting in erosion, subsidence &
instability? (Details of sail type, slope analysis, vulnerability to subsidence, seismicity etc
may be given). '

1.5. Will the proposal involve altcration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site)

1.6. What are the quantities of earthwork involved in the construction activity-cutting, filling,
reclamation ete, (Give details of the quantities of earthwork involved, transporl of fill
matetials from outside the site etc.)

1.7. Give details regarding water supply, waste handling etc during the construction period.

1.8, Will the low lying arcas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9. Whether construction debris & waste during construction cause health hazard? (Give
guantities of various types of wastes generated during constraction including the construction
labour and the means of disposal)

2. WATER ENVIRONMENT
2.1, Give the total quantity of waier requirement for the proposed project with the breakup of

requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance statement,
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2.2. What is the capacity (dependable flow or yield) of the proposcd source of water?

2.3. What is the quality of water required, in case, the supply is not from a municipal source?
(Provide physical, chemical, biological characteristics with class of water quality)

24, How much of the water requirement can be met from the recycling of treated
wastewater? (Give the details of quantities, sources and usage)

2.5. Will there be diversion of water from other users? (Pleasc assess the impacts of the
project on other existing uses and quantities of conswmption)

2.6. What is the incremental pollution load from wastewater gencratcd from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the
proposed activity)

2,7. Give details of the water requirements met from water harvestmg‘? Furnish details of the
facilities created.

2.8, What would be the impact of the land use changes occurring due to the proposed project
on the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way?

2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of -
ground water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aqguifers? (Give details of quantities and the measures taken to avoid the
adverse impacts)

2.11. How is the storm water from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site layout
indication contour levels)

- 2.12. Will the deployment of construction labourers particulatly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

2.13, What on-site facilities are provided for the collection, treatment & safc disposal of
sewage? (Give details of the quantities of wastcwater generation, treatment capacities wuh
technology & flacilities for recycling and disposal)

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets
or any other use.

3, VEGETATION

3.1. Is thete any threat of the project to the biodiversity? (Give a description of the local
ecosystem with it’s unique features, if any)
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3.2, Will the construction involve extensive clearing or modification of vegetation? (Provide
a detailed account of the {rees & vegetation affected by the project)

3.3. What are the measures proposed to be taken to minitmize the likely impaci:s on important
site features (Give details of proposal for tree plantation, landscaping, creation of water bodies
etc along with a layout plan to an appropriate scale)

4. FAUNA

4.1, Is there likely to be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.

4.2, Any dircct or indirect impacts on the avifauna of the area? Provide details,
4.3, Prescribe measures such as corridors, fish ladders etc to mitigate adverse impacts on fauna

5. AIR ENVIRONMENT

5.1. Will the project increase atmospheric concentration of gases & result in heat islands?
{Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic generation as a result of the proposed
constructions)

5.2, What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? (five details in relation to all the meteorological pararneters.

5.3. Will the proposal creatc shortage of parking space (or vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement including
the traffic management at the entry & exit to the project site,

5.4. Provide details of the movement patlerns with internal roacls, bicycle tracks, pedestrian
pathways, footpaths etc,, with areas under each category.

5.5. Will there be significant increase in (raffic noise & vibrations? Give details of the .

sources and the measures proposed for mitigation of the above.
5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken info account by the proponenis?

6.2, Will there be any adverse impacts from new constructions on the existing structures?
What are the considerations taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt ou,

6.4. Are there any anthropological or archaeological sites or artefacts nearby? State if any
other significant features in the vicinity of the proposed site have been considered,

7. SOCIO-ECONOMIC ASPECTS

7.1, Will the proposal result in any changes to the demographic structure of local
population? Provide the details,
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7.2. Give details of the existing social infrastructure around the proposed project.

7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cultural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materials with high-embodied energy. Are the
construction  materials produced with energy efficient processes? (Give details of energy
conservation measures i the selection of building materials and their energy efficiency)

8.2. Transport and handling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken (o minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4, Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project.

9. ENERGY CONSERVATION

9.1. Give details of the power requirements, source of supply, backup source ctc. What is the
energy consumption assumed per square foot of built-up area? How have you tried to minimize
energy consumption?

9.2. What type of, and capacity of, power back-up to you plan to provide?

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4, What passive solar architectural features are being used in the building? Illustrate the
applications made in the proposed project. '

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighting, cmergency lighting and solar hot water systems
for use in the building complex? Substantiatc with details.

9.6. Is shading effectively used 1o reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How much
cnetgy saving has been effected?

9.7. Do the strucitures use energy-efficient space conditioning, lighting and mechanical
systermns? Provide technical details, Provide details of the transformers and motor efficiencies,
lighting intcnsity and air-conditioning foad assumpnons? Are you using CFC and HCI'C free
chillers? Provide spemficatlons

9.8. What are the likely cffects of the building activity in altering the micro-climates? Provide

a self assessment on the likely impacts of the proposed construction on creation of heat island
& inversion effects?

31




374 T

9.9, What are the thermal charactetistics of the building envelope? (a) roof; (b) external walls;

and {c) fencstration? Give details of the material vsed and the U-values or the R values of the
individual components.

9.10. What precautions & safety measures are proposed against firc hazards? Furmsh details of
emergency plans.

9.11, If you arc using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration.

9.13. To what extent the non-conventional energy technologies are utilised in the overall
energy consusnplion? Provide details of the renewable energy technologies used.

10. Environment Management Plan
The Environment Management Plan would consist of all mitigation measures for each item

- wise activity to be undertaken during the construction, operation and the entire life cycle to
minimize adverse environmental impacts as a result of the activities of the project. 1t would

- also delincate the environmental monitoring plan for compliance of various environmental

regulations. It will state the steps to be taken in case of emergency such as accidents af the site
including lire.
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APPENDIX 1

(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO

EIA STRUCTURE

CONTENTS

1.

Introduction

» Purpose of the report
+ Identification of project & project proponent

» Brief description of nature, size, location of the project
and its importance to the country, region

* Scope of the study — details of regulatory scoping carried
out {As per Terms of Reference)

Project Description

¢ Condensed description of those aspects of the project
(based on project feasibility study), likely to cause
environmental effects. Details should be provided to give
clear picture of the following;

« Type of project

¢ Need for the project

. Location I(maps showing general location, specific
location, project boundary & project site layout)

. Size or magnitude of operation (incl. Associated
activities required by or for the project

*  Proposed schedule for approval and implementation

¢ Technology and process description

* Project description. Including drawings showing project
layout, components of project efc. Schematic
representations of the feasibility drawings which give
mmformation important for EIA purpose

+  Description of mitigation measures incorporated into
the project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as
required by the scope)

»  Agsessmenl of New & untested technology for the risk
of technological failure
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Description  of  the

»  Study area, period, components & methodology

Environment :
. Establishment of baseline for valued environmental |
components, as identified in the scope
*  Base maps of all environmental components
Anticipated . Details of Investigated Environmental impacts due to

Iinvironmental Tmpacts
&
Mitigation Measures

project location, possible accidents, project design, project
construction, regolar operations, final decommissioning or
rehabilitation of a completed project

. Measures for minimizing and / or oflsetling adverse
impacts identified '

. Irreversible and Irretrievable commitments of
environmental components

»  Assessment of significance of impacts (Criteria for
determining significance, Assigning significance)

»  Miligalion measures

Analysis of Aliernatives
(Technology
& Site)

. In case, the scoping exercise rcsults in need for
alternatives;

*  Description of each alternative
»  Summary of adverse impacts of each alternative
*  Mitigation mcasures proposed for each alternative and

+  Selection ol alternative

Environmental
Monitoring Program

«  ’l'echnical aspects of monitoring the cffectiveness of
Initigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)

Additional Studics *  Public Consultation
.»  Risk assessment
*  Social [mpact Assessment. R&R Action Plans
Project Benefits . Improvements in the physical infrastructure
© Improvements in the social infrastructore
. Employment potential —skilled; semi-skilled and
unskilled

. Other tangible benefits
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Consultanis engaged

0, Environmental Cost| If recommended at the Scoping stage
Benefit Analysis .
10. EMP »  Description of the administrative aspects of ensuring
that mitigative measures arc implemented and their
elfectiveness monitored, after approval of the EIA
11 Summary & Conclusion | «  Overall justification for implementation of the project
(This will constitute the
summary of the LIA|e Explanation of how, adversc effects have becn
Report ) mitigated

12. Disclosure of| The names of the Consultants engaged with their

brief resume and nature of Consultancy rendered

35
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APPENDIX III A
{See paragraph 7)

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSE_SSMENT

The Summary EIA shall be a summary of the full 1IIA Report condensed to ten A-4
size pages at the maxitmem. It should necessarily cover in bricf the following Chapters of the
full EIA Report: -

R A

Project Description
Description of the Environment
Anticipated Environmental impacts and mitigation measures

Environmental Monitoring Programme

‘Additional Stu_djes

Project Benefits

Envircnment Management Plan
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APPENDIX 1V
(See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systernatic, time bound and

_ transparent manner ensuring widest possible public participation at the project site(s) or in its
closc proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Tesritory Pollution Control Committee (UTPCC),

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Pollution Control Committee, in whose
jurisdiction the project is located, to arrange the public hearing within the prescribed
statutory period. Tn case the project site is extending beyond a State or Union Tertitory, the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding
the public hearing as per this procedure.

2.2 The Applicant shall enclose with the letter of request, at least 10 hard copies
and an equivalent number of soft (electronic) copies of the draft FIA Report with the generic
structure given in Appendix 111 including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terims of
Reference communicated alter Scoping (Stage-2). Simultaneously the applicant shall arrange
to forward copics, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the Ministry of Environment and Forests and to the following
authorities or ofﬁccs within whose jurisdiction the project will be located:;

(a) District Magistratc/s

(b) Zila Parishad or Municipal Corporation

{c) District Industries Office

{d) Concerned Regional Office of the Ministry of Environment and Forests

2.3 On receiving the draft Environmental Impact Asscssment report, the above-
mentioned authorilies except the MoUF, shall arrange to widely publicize it within their
respective jurisdictions requesting the intercsted persons to send their comments to (he
concerned regulatory authotities. They shall also make available the draft ETIA Report for
inspection electronically or otherwisc to the public during normal office hours till the Public
Hearing is over. The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and also make
the full draft EIA available for reference at a notified place duting normal office hours in the
Ministry at Delhi.

2.4 The SPCB or UTPCC concerned  shall also make similar arrangements for
giving publicity about the project within the State/Union Tertitory and make available the
Summary of the draft Bnvironmental Impact Assessment report (Appendix III A) for
inspection in select offices or public Iibraries or panchayals etc. They shall also additionally
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make available a copy of the draft Environmental Impact Assessment report to the above
five authoritics/offices viz, Ministry of Environment and Forests, District Magistrate etc,

3.0 Netice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UI'PCC shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental [mpact Assessment report from the project proponent, and

advertise the same in one major National Daily and one Regional vernacular Daily. A -

minimum notice petiod of 30(thirty) days shall be provided to the public for furnishing their
responscs;

3.2 The advertisement shall also inform (he public about the places or offices where -

the public could access the draft Environmental Iimpact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing,

3.3 No postponement of the date, time, venue of the public hearing shall be undertaken,
unless some untoward emergency situation occurs and only on the rccommendation of the
concerned District Magistrate the postponement shall be notified to the public through the
same National and Regional vernacular dailies and also prominently displayed at all the
identified offices by the concerned SPCB or Union Territory Pollution Control Commiltee;

3.4 In the above exceptional circumstances fresh date, (irue and venue for the public
consultation shall be decided by the Member —Secretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate and notilied afresh as per procedure under
3.1 above.

4.4 The Panel

4+  The District Magistratc or his or her representative not below the rank of an
Additional District Magistratc assisted by a representative of SPCI3 or UTPCC, shall
supervise and preside over the entire public h(,almg process.

50 Yideography

5.1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy
of the videotape or a CD shall be enclosed with the public hearing proceedings while
forwarding it to the Regulatory Authority concerned.

6.0 Proceedings

6.1 The attendance of all those who are present at the venue shall be noted and
annexed with the final proceedings.

6.2 ~ There shall be no quorum required for attendance for starl;ing.the proceedings.

6.3 A representative of the applicant  shall initiate the proceedings with a presentation
on the project and the Summary EIA report,

6.4 Every person present at the venue shall be granted the opportunity to seek
information or clarifications on the project from the Applicant. The summary of the public
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heating proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTTPCC and read over to the audience at the
end of the proceedings explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant
shall also be prepared in the local language and in English and annexed to the proceedings:

6.6 ‘The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or
UTPCC shall also display the proceedings on its website for general information, Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities
and the Applicant concerned.

7.0 Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of 45 (forty five) days from
date of receipt of the request letter from the Applicant, Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings (o the concerned regulatory authority
within 8(eight) days of the completion of the public hearing .The applicant  may also
directly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the final linvironmental Tmpact Assessment report or
supplementary report to the draft EIA report preparcd after the public hearing and public
consultations, :

7.2 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the Stale Government or Union Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.
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APPENDIX -V
(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

1. The applicant shall apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are
mandalory: -

 linal Environment Impact Assessment Report [20(twenty) hard copies and 1 (one)
soft copy)] '

A copy of the video tape or CD of the public hearing pi"oceedings

»

A copy of final layout plan (20 copies)

»

A copy of the project feasibility report (1 copyd

2. The Final EIA Report and the other relevant documenis submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwisc in a single set to the Members of the EAC
/SEAC enclosing a copy each of the Final EIA Report including the public hearing
proceedings and other public responses received along with 2 copy of Form -lor Form
T A and scheduled date of the BAC /SEAC meeting for considering the proposal .

3. Where a public consultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shall be made on the basis of the prescribed application Form 1
- and a pre-feasibility report in the case of all projects and activities other than Item § of
the Schedule .In the case of Ttem 8 of the Schedule, considering its unigue project cycle
the EAC or SEAC concerned shall appraise all Category B projects or activities on the

~ basis of Torm 1, Form 1A and the conceptual plan and stipulate the conditions for

environmental clearance . As and when the applicant submits the approved scheme
/building plans complying with the stipulated environmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the competent authority.,

4. Every application shall be piacécl before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisitc documents / details in the prescribed manner.

3. The applicant shall be informed at least 15 (fiftecn) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal,

6. The minutes of the EAC /SEAC meeting shall be finalised within 5 working days of
the meeting and displayed on the website of the concerned regulatory authority. In case
the project or activity is recommended for grant of IiC, then the minutes shall clearly list
out the specific cnvironmental safeguards and conditions. In case the recommendations
are for rejection, the reasons for the same shall also be explicitly stated.
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APPENDIX VI
{See paragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TOQ
BE CONSTITUTED BY THE CENTRAL GOVERNMENT *

1. The Expert Appraisal Committees (BAC(s) and the State/UT Level Expert Appraisal
Commiitees (SEACs) shall consist of only professionals and experts fulfilling the following
eligibility criteria:

- Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline leading to a MA/MSc Degree, or (ii) in casc of Engineering
{Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the ficld leading to 2 B.Tech/B.E./B.Arch. Degree,
or (iif) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association (c.g. Chartered Accountancy
)or (v} a University degrec , followed by 2 years of formal training in a University or Scrvice
Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience gained by
them in their respective fields will be taken note of,

Expert: A professional fulfllhng the above eligibility critcria with at least 15 years of relevant
experience in the field, or with an advanced degree (c.g. Ph.D)) in a concerned field and at least
10 years of rclevant experience. -

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 73 years

2. The Members of the EAC shall be Experts with the requisite expertisc and experience in the
following fields /disciplines, In the event that persons fulfilling the criteria of “Hxperts” are not
available, Professionals in the same field with sufficient expericnce may be considerced:

. Environment Quality Experts: Experts in measuremcent/monitoring, analysis and
interpretation of data in relation to environmental quality

. Sectoral Experts in Project Management: Experts in Project Management or
Management of Process/Operations/Facilities in the relevant sectors.

. Environmental Impact Assessment Process Experts: Iixperts in conducting and
carrying out Environmental Tmpact Assessments (EIAs) and preparation of Environmental
Management Plans (EMIs) and other Management plans and who have wide expertise and
knowledge of predictive techniques and tools used in the FIA process

. Risk Assessment Experts

. Life Science Experts in floral and faunal management
. Forestry and Wildlife Experts
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. Environmental Economics Expert with experience in project appraisal

3. The Membership of the EAC shall not exceed 15 (fifteen) regular Members, However
the Chairperson may co-opt an expert as a Member in 4 relevant field for a particular meeting
of the Committee,

4. The Chairperson shall be an outstanding and experienced environmental policy expert
or expert in management or public administration with wide experience in the relevant
development sector,

5. The Chairperson shall nominate onc of the Members as the Viee Chairperson who shall
preside over the I!AC in the absence of the Chairman /Chairperson,

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary, '

7. The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of 3
(three) years each.

8.  'The Chairman / Members may not be removed prior to expiry of the tenure without cause
and proper enquiry,
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A

Ref No. JSPCB/HO/RNC/CTO-24934274/2026/324 Dated : 2026-03-24

Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

1. Application (s) dated 2026-01-16 of Saunda D Colliery, Occupier Name :SAUNDA D COLLIERY for
conscnt under section 25 (1)(b)/25 (1) (c)/26 of the Water (Prevention & Control of Pollution) Act, 1974
aud under section 21(1) of the Air (Prevention & Control of Pollution) Act,1981..

2. Documents Relicd Upon:

The Content of:
(1) Environmental Clearance issucd by MoEF vide ref. no. J-11015/17/92-IA. TI(M) dated 23/12/1993.

(1I) Discharge consent order’ issued by JSPCB vide ref. no. 524 dated 13/02/2007 for the period
01.01.2006 to 31.12.2006.

(1I1) The Minutes of Meeting (MoM) held on 22nd May 2019 under the chairmanship of Additional
Secretary (Coal) issued by the Ministry of Coal, Government of India vide Officc emorandum bearing file
no. CPAM-43012/26/2018-CPAM dated 24th May, 2019 wherein the fellewing

is mentioncd:

" .4. During the meeting it was clarificd that the MoEFF&CC communication no J-11013/14/2019-IA-11(M)
dated 26th April 2019 addressed to Sccretary, Ministry of Coal, enables the Jharkhand State Pollution
Control Board (JSPCB) for grant of consent to operate at the capacities alrcady approved as per the
existing environmental clearances issued by MoEFCC subjcct te compliances of terms and conditions
stipulated there in and the MoEFCC's Office Memorandum (OM) dated 30.05.2018."

(1V) Orders/Judgcement of the Hon'ble Supreme Court in the matter of WP (Civil) No. 114/2014 in the
matter of common cause Vs Union of India and Others for coal mines.

(V) Land document rectificatien made on dated 11/04/1977,

(VI) certificate igsued by the Project officer, Saunda D colliety, CCL vide letter no. of PO/Saunda
D/CTO/Application/2025/678 dated 05.12,2025 of Saunda D Colliery certifying that no expansion and
modernization has taken place since the grant of EC in 1993 till date.

(VID) Bavironmental Statement of Saunda D Colliery in light of Ministry ef Environment & Forest
(MOEF), GOI gazette notification no. G.S.R. 329 (E) dated 13/03/1992.

(VIII) Inspection report vide memo No. 24 dated 07/01/2026 of Regional Officer, Regional Office-Cum-
Laboratory, J.S.P.C. Board, Hazaribagh.

(ix) CTO accorded vide Board's Ref No. ISPCB/HO/RNC/CTO-24483838/2026/116 Dated : 2026-01-15.

(%) The unit's requcst letter regarding modification in CTO vide their lettcr no. PO/Saunda
D/CTO/Application/2026/42 dated 16.01.2026.

3. The consent is granted under section 25 / 26 of the Water (Prevention & Coutrol of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -Saunda , P S -Bhurkunda , District -RAMGARH , as follows:



386 84

Project Site-Area Investment Product & Capacity Period of CTO
(Rs)
Plot Nos. : Area | Date of issue
' To
Before As per EC and 332 4404 Lakhs Coal - 1.43 MTY (as 31/12/2027
Expangsion Mine Lease Hectares per the production in :
: previous EC )

(A) Specific Conditions:

1. That, the occupier shall reclaim mined out areas with OB and shall plant trees on them.

2. That, the occupier shall construct catch drain, siltation pond retaining wall of appropriate size to arrcst silt
& sediment flows from soil, OB dump and mineral dump.

3. That, the occupier shall do Over Burden management properly as prescribed in env1r0nmenlal clearance
and as per EIA plan.

4. That, the occupier shall operate crushers at CHP with high efficiency bag filters, water spriﬂkliﬁg system
to check fugitive emission.

3. Thét, the occupier shall operate crushers at CHP with high efficiency bag filters, water sprinkling system
to check fugitive emission.

6. That, the occupier shall inforin to Regional Office-Cum- Lab, Hazaribagh and Head Office, JSPC Board,
at Ranchi within 24 hrs from the time of closure or opening of the plant.

7. That, the occupier shall if be found violating the Consent to Operate at any point of time during inspection
of the plant by the comipetent authority, the Consent to Operate shall be revoked as per provision of the acts.

8. That, the occupier shall not exceed the production capacity beyond the capacity as mentioned in CTO.

9. That, the occupier shall ensure the transportation of the ROM & OB through fully mechanically covered
transport vehicles and in case of contractual transportation an agreement shall be made with the transporters
mentioning contract of transport of materials shall be terminated with immediate effect if any vehicle at any
point of time during the transpottation of materials be found uncovered.
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10. That, the occupier shall consi;ruct toe wall and garland drain around the OB dump.

11. That, the occupier shall install, operate and maintain the systems for online monitoring of ambient air
quality and continuous mine water discharge quality with connectivity to Jharkhand State Pollution Control
Board and CPCB server. '

12, That, the occupier shall install, operatc and maintain facilities to disposc of catbonaceous hazardous and
non-hazardous solid wastes for co-processing in high temperature kilns/ furnaces and shall dispose of
noncarbonaceous hazardous wastes to TSDF and shall use non-carbonaceous non-hazardous solid wastes ot
mine overburden as a substitute of live soil or as a land fill as and where applicable.

13. That, the occupier shall make arrangement of transportation of ROM to the railway siding or coal
washery by pneumatic conveyer fully covered all along its way

14. That, the occupier shall shift’keep OB dump(s) to grey land and at least 100 mtr away from river /
stream/ water body.

15. That, the occupier shall construct tee wall and garland drain around OB dump(s) with pucca sumps
having pumping back arrangement of scttled run off to prevent carryover of soil and dirt with runoff into
nearby water body/ stream.

16. That, the occupier shall make separate arrangement for proper storage of live soil obtaincd during
removal of OB from the mine and reclaim decoaled arca with mine OB.

17. That, the occupier shall establish well equipped environmental laboratory with facilities to monitor at
least all regulatory parameters.

18. That, the occupier shall cnsure washing of wheels of the vehicles used for transportation of coal to

mitigate fugitive emission.

19. That, the occupier shall submit the coinpliance of EC and this CTO conditions on six monthly basis
alongwith the recent analysis reports successively. '

20. That, the occupicr shall operate and maintain the PM 10 analyzer having CPCB approved technology
and USEPA ccrtification and ensure data transmission to CPCB and JSPCB server unintertuptedly

21. That the occupier shall apply and obtain Environmental Clearance from MoEF&CC, GOI (as mandated
Ywithin the consent period.

22. That the occupier shall abide by the decision/orders of the Hon'ble Supreme Coutt in the matter of WP
(Civil) No. 114/2014 in the matter of common cause Vs Union of India and Others for coal mines.
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23. That, this CTO is subject to any further decision/direction/order issued by MoEF&CC in the matter of
Environmental clearance or any other matter.

24, That, the occupier shall submit application for renewal of consent under section 25/26 of the Water
(prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (prevention & Control of
Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent with requisite fee and
documents showing compliance of all of the above condition.

25. This consent is issued with the approval of the competent authority as per board’s office order no B-43
dated 11/07/2023,

26. That, this CTO supersedes the CTO granted earlier vide Ref No. J SPCB/HO/RN C/CTO-
24483838/2026/116 Dated: 2026-01-15 vatid up to 31/12/2027

(B) General Conditions :

1 That, the occupicr shall maintain the National Ambient Air Quaﬁty Standard given below:
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Time Weighted

Concentration in Ambient Air

SN Pollutant Aver Industrial, Ecologically
Volage Residential, Rural | Sensitive Arca
and Other Area (notified by
Central Govt.)
(1 2) (3) (4) (5}
1. Sulphur Dioxide Annual 50 20
(502), pg/m3 24 hours 80 80
2. Nitrogen Dioxide Annual 40 30
(NO2), ug/m3 24 hours 80 80
3. Particulate Matter Annual a0 60
(size less than 10 24 hours 100 100
pun} or PM10,
pg/m3
4, Particulate Maticr Annual 40 40
(stz¢ less than 2.5 24 hours 60 60
um) or PM2.5,
ug/m3
5. Ozone(03)}, & hours 100 - 100
ng/m3 1 hour 180 180
6. Lead (Ph) ug/m3 Annual 0.50 0.50
24 hours 1.0 1.0
7. Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04
8. Aminonia (NH3) Annual 100 100
pg/m3 24 hours 400 400
9. Benzene (C6U16) Annual 05 05
ug/m3
10, Benzo(a) Antual 0l 01
Pyrene(BaP)
Particulate Phase
only ng/m3
11. Arsenic (As) Annual 06 06
ng/m3
12, Nickel (Ni) Annual 20 20
ng/m3

Note : Serial no. 1 to 4 — Mandatory
Scrial no. 5 to 12 As applicable for specific type of industry.,
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That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

SN Parameter Standard

1 Particulate Matter 100 mg/ Nm3

That, the occupier shall keep process effluent in close-cirenit and the quality of effluent from other
sources in conformity with the standard (s) and the discharge quantity as below:

SN Parameter : Standard
1 Total Suspended Solids 100 mgiL.
2 CcoD 250 mg/L
3 Qil & Grease _ 10 mg/L
4 BOD 30 mg/L

That, the occupier shall f:[isposc of solid wastes as follows:

SN Waste Type Mode of Disposal
1 Hazardous Carbonaceous Wastes | In co-processing in high
temperature furnaces or kilns
2 Hazardous Non-Carbonaceous . In TSDF
Wastes
3 Non-Carbonaceous Non- As a substitute of Soil or Mineral

Hazardous solid wastes/ Mine
Over Burden '

That, the occupier shall keep D G Set(s) within acoustic enclosurc and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm. -

That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate apptoved system of rain water hatvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

That, the occupier shall grow and maijntain greenery of the project in the periphety and other available
spaccs and shall continue enhancing its plant density and biodiversity.

That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year. :

That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly at required periodicity.
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(10 ‘That, this CTO is valid subjected to the validity of mining Lcasc/Mining : o
Plan/Ecofriendly/Envirommental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically,

(11) That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all othor laws for the time-
being in force, rests with the industry/ unit/ occupier.

(12) That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(13) ©  That, the occupier shall comply with all apphcable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Proteutlon) Act 1986 and Rules
made there under.

4, That, this CTO shall not absolve the occupicr from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

5, That, this CTO is being issued on the basis of information/ documents/ certificate sabmitted by the
umit, This CTO will be revoked if any of the information/decuments/certificates/undertaking given
by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to yrevoke, withdraw or make any reasonable variation / change;‘
“alteration in conditions of this consent.

This is issued with the approval of the Competent authority

.. Digitally signed by ASh“tﬂsh
ASHUTOSHER S, (Ashutosh) |
T e Divisional Head, :
Hazaribagh Division.
Memo No. : JISPCB/HO/RNC/CTO- Dated : 2026-03-24 - :

24934274/2026/324

Copy to:  M/s Saunda D Colliery, Office of the Project Officer, At- Patratu, Dist- Ramgarh / Chief
Inspector of Factories, Ranchi/ Director of Industry, Government of Tharkhand, Ranchi/ Director of Mines,
Government of Jharkhand, Ranchi/ Deputy Commissioner, Ramgarh / DFO, Ramgarh / DMO, Ramgarh / R
O, JSPCB, Hazaribagh for information & necessary action.
ASHUTOSH eieamaiiestis™ (Ashutosh)
' ' Divisional Head,
Hazaribagh Division,
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Reference 1y 1nvited to Ministry of Coaj'e levter ko, 4:37)
CPA dated l&th April, 1942 regarding the above BubDject. Tre erugpec-
mettal aspesct of the project have bden examined ane

tlearance o
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conditions ;-
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&t any observalicr poim within the mire leasehole. The emins.o
of 502, NUx, and CO should be maintained below the levels
prescribed by the competlem autherity,

(41)  No burmng of ceal at the Projec’ site as well near the Erejece
should be aliowed for manufaciuring soft coke for ho.sehol:
PuUr poses. 1

(144) The quality of effluem Hinally discharges ime the main sater-
course should conform 1o the mtanasrds prescribed unger US:
422 (E) dated 19:h May, 1993,

| (dv) ALl the slopes of external dump

should be mwaimaimms ¢
maximum of 26 aegrees.
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(v) The external duzped area

and ‘“dmernal dump area
biologically reclaimed.
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« Avi) It is observed tra major parl of subsided area §6 upder aciias
fire. Ihe blaoseting of this sebsidec aren uming U.H, sro ).
be carried out and also the Lixely subsided area shouid iw
brought back te ihe original land us~ Prar-n, The raclama:
of subsided arez should be completec as provided yn the 1w
and supplememar) note.

i
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v .1} A plsn for developing the green bell ss envisaged by t
prrfpc»-mm lg Mmprove the greenery should be provided. The

planiation should include mixed culture with emphasis on local
species, -

. . - tivity - in
{ix} The drainege pattern envissged after . post mining ac )
~the Eovironmental Management Plan should be strictly maintelned.

{x} The rehsbilitation of the affected persons should be dore as

per the rehabilitation package approved by Governrr_\@ﬁf wf 1“‘“3-.

R

{x1} The CHP, fan house, etc. should be desipgned to mimmxsrf nr:;z?
levels' and polymers includidg rubber . mnd p:nlywt'ei_?‘lﬁf**’;-ld'm_t
b used to reduce noise levels. The noise . levels ﬂhuu_‘ %
exceed 40 dBA at a distance of 100m from the gourcs in ai
directions, Auditory measurements of employess working in

high boise level area should be periodically taken and reported
to the Ministry. ’

(xi1} No change in method of working (including Calendar Plan of

excavation), land use etc, be made without prior aprroval
of this Ministry.

C{xidf) A separate Environmental Mana

gement Cell with suitably gualifisd
people to carry out various

functions relating to envirormental
management should be set up under the control of senior technical
officer, who will directly report to Chief Executive of the

area, A laboratory facility should be set up for collection
and analysis of samples etc. {s '

{xiv) Adequate fund provision (capital and recurring expenditura
- provided towards environmental control measures should pot
be diverted for any other purpose.

(xv) The Ministry or any other competent authority may astipulate
any further condition at any stage,

{xvi} The Mimistry may revoke the clearance if implemenntation sii-
pulated conditions is not satisfactory.

The above conditi&ns will be enforced
wWater {Prevention and Control of Pollutian) Act,

~vention and Control of Pollution) Act, 198)
{Protection) Aet, 1986,

inwr“alia_x. under the
1974, the Air (Fre-
‘and the Environmem

Dr. N.H, Hosabettu,
Joint Direcior (&)

The Se ¢retary,

Ministry of Coal,

Goveroment of India,

- Shastri Bhavan,

NEw DELHI-110 001,

. ﬁ“ -._-».3/“
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CENTRAL COALFIELDS LIMITED
{Govt. of India Undertaking)

Fiegie A3 7 licorporate Identity
Number;U10200J4H:958G0100581
AqUIBZAYEE : http:liwww .col.gov.in

A4 Wakanatsa Comparry
Ref. No.-PO/Saunda D/CTO/Application/2025/ { Qo Date; -2;:_.1 2.2025
Production data of Saunda D Colliery, Barka-Sayal entral Coalfields Limited.
S, No. Tinancial Year Coal Production Coal Production

UG 0/C
1. 1993-94 302913 0
2, 1994-95 297867 52668
3. 1995-96 274247 233415
4. 199697 212408 285181
5. 1997-98 228054 282329
6. 1998-9% 220004 370047
7. 1999-2000 212006 330322
8. 2000-01 195501 270506
9. 2001-02 161571 250010
10. 2002-03 161774 105227
11 2003.04 185002 11033
12. 2004-05 186273 0
13, 2005-06 176243 0
14, 2006-07 137181 0
1B. 2007-08 120330 0
16. 2008-09 88366 0
17. 2009-10 78926 0
18, 2010-11 78610 0
19, 2011-12 73085 0
20, 2012-13 59605 o
21. 2013-14 48150 0
22, 2014-15 49750 0
23. 201518 45006 0
24. 2016-17 28310 0
25, 2017-18 7970 0
M\V\%

Project OfficeY

Saunda D Colliery
Barka-Sayal Area, Central Coalficlds Limited

PRO JECT OFFICER
Saunda ‘D' Guhey

(& Scanned with OKEN Scanner
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IN THE NATIONAL GREEN TRIBUNAL NEW DELHI
(ORIGINAL APPLICATION)

OA No. 304 of 2026

IN THE MATTER OF:
JAN KALYAN BHOOMI MUKHTI FOUNDATION ... APPLICANT
VERSUS
VTPPL THEPPL ARC CONSORTIUM ... RESPONDENT
VAKALATNAMA

I, Pratosh Kumar, authorised representative of Respondent Company in the subject matter, do

hereby appoint and retain:-

EKANSH MISHRA, ADVOCATE
D/681/2011
A-89, LGF, Defence Colony, New Delhi
+91-9999836766

adv.ekanshmishrae gmail.com

To act, appear and plead in the above case in this Court or in any other Court in which the same
may be tried or heard subject to payment of fees separately for each Court by me/ us.

rwy

Seuinaae

w1 To sign, file, verify all pleadings including appeals, or petitions for execution, review, revision,
withdrawal, compromise or other documents as may be deemed necessary or proper for

? the prosecution of the said case in all its stages.

7\ To withdraw or compromise or submit to arbitration any differences or disputes that may arise

touching or in any manner relating to the said case. To take execution proceedings.

To appoint and instruct any other Legal Practitioner, authorizing him to exercise the power
and authority hereby conferred upon the Advocate whenever he may think it to be expedient.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate
or his substitute in the matter as my/our own acts, as if done by me/us to all intents and
purposes.

And 1/We undertake that [ / we or my /our duly authorized agent would appear in the Court on
i all hearings and will inform the Advocates for appearance when the case is called,

And 1 /we undersigned do hereby agree not to hold the advocate or his substitute responsible
for the result of the said case.

And [ /we the undersigned do hereby agree that in the event of the whole or part of the fee agreed
by me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from
the prosecution of the said case until the same is paid up. The fee settled is only for the above
case and above Court.

And I/we agree to ratify all acts done by the aforesaid Advocate in pursuance of the authority

Dated this the 20h day of May 2026.

s

Accepted/ Certified /Identified/ Certified
Advocate for Respondent
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VICTOR THERMAL POWER PRIVATE LIMITED

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED BY THE BOARD OF

DIRECTORS OF VICTOR THERMAL POWER PRIVATE LIMITED ON TUESDAY,
THE 19™ DAY OF MAY, 2026.

AUTHORIZATION FOR LEGAL MATTERS

“RESOLVED THAT in supersession of all earlier resolutions passed by the
Board in this regard, consent of the Board be and is hereby accorded to
authorize Mr. Sandeep Kumar Tripathi, Mr. Rohit Kumar Mishra, Directors of
the Company and Mr. Pratosh Kumar (hereinafter referred to as the
“Authorised Person”) severally, to sign, execute & deliver any application(s),
petition(s),  claim(s), affidavit(s), deed(s), document(s), form(s),
vakalatnama(s), caveat, written statement(s), undertaking(s), letter(s),
representation(s) or such other documents, as may be required before any

Courts, Arbitrator, Tribunal or other judicial bodies, or any other authority on
behalf of the Company.

RESOLVED FURTHER THAT Mr. Sandeep Kumar Tripathi and Mr. Rohit Kumar
Mishra, Directors of the Company, be and are hereby severally authorized to
sub-delegate all or any of the aforesaid powers to any other legal counsel,

advocates or any other person, if required, by executing a Authority Letter or
Power of Attorney for the aforesaid purpose,

RESOLVED FURTHER THAT the Common S
wherever required as per the provision
Association of the Company in the presence

eal of the Company be affixed,
s contained in the Articles of
of any of the Authorised Persons.

RESOLVED FURTHER THAT the above delegation of power shall be valid till
any further order or amendment, as may be approved by the Board and/or till

such time the above Authorised Person remains associated with the Company

or are under employment of the Company or any of its group or parent
company.

RESOLVED FURTHER THAT Mr. Sandeep Kumar Tripathi and Mr. Rohit Kumar

Mishra, Directors of the Company, be and are hereby severally authorized to
provide a certified copy of the above resolution as may be required.”

Certified true copy
For Victor Thermal Power Private

ROHIT KUMAR qorim rone ,"‘((\al Po‘p
MISHRA Date. 2026 05 20 ‘QQ‘ NG
S

192914 «0530

Rohit Kumar Mishra ]
Director \%
DIN: 11061838 N

Regd Office: 239 Okhla Industrial Estate Phase-111. New Deihi 110030
CIN No. U40109DL2008P T |

79267 Phone: +91-11-47624100 Email id- info hppRI@hpppl.in
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M Gmail nitin kumar <nk281983@gmail.com>

Service to Counter affidavit with annexures in O.A. No. 304 OF 2026 JAN KALYAN
BHOOMI MUKHTI FOUNDATION VS. VTPPL IHEPPL ARC CONSORTIUM

1 message

nitin kumar <nk281983@gmail.com> Thu, May 21, 2026 at 12:21 PM
To: ashish kandpal <kandpalashish2015@gmail.com>
Cc: adv.ekanshmishra@gmail.com

Respected Sir,

Please find attached herewith the for filing of Counter affidavit with annexures in O.A. No. 304 OF 2026 JAN KALYAN
BHOOMI MUKHTI FOUNDATION VS. VTPPL IHEPPL ARC CONSORTIUM

This is for your records and information.

Regards,

Nitin Kumar

Clerk

From Office of Ekansh Mishra, Advocate
Mob No0.9999836766

C-85, 3rd Floor East of Kailash, New Delhi - 110065

ﬂ COUNTER EFFIDAVIT -JAN KALYAN BHOOMI MUKHTI FOUNDATION.pdf
14470K

https://mail.google.com/mail/u/0/?ik=964d3694 14 &view=pt&search=all&permthid=thread-a:r-3377426710027483331&simpl=msg-a:r-5958606628. .. 11


https://mail.google.com/mail/u/0/?ui=2&ik=964d369414&view=att&th=19e494e0fd68358e&attid=0.1&disp=attd&realattid=f_mpf4u55r0&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=964d369414&view=att&th=19e494e0fd68358e&attid=0.1&disp=attd&realattid=f_mpf4u55r0&safe=1&zw
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